
AUGUST 29, 1960 

12.15 hrs. 

CUSTOMS DUTIES AND CESSES 
(CONVERSION TO METRIC UNITS) 

BILL• 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): I 
beg to move for leave to introuce a 
Bill further to amend certain laws 
rela'.ing to customs duties and cesses 
for the purpose of adopting metric 
units in those laws. 

Mr. Speaker: The question is: 

"That leave be granted to intr1>-
duce a Bill further to amend cer-
tain laws re la ting to customs duties 
and cesses for the purpose of 
adopting me'.ric units in those 
laws." 

The motion was adopted. 

Shri Satish Chandra: I introducet 
the Bill. 

12.16 hrs. 

••DEMANDS FOR SUPPLEMENT-
ARY GRANTS (GENERAL), 1960-61 

Mr. Speaker: The House will now 
take up discussion and voting on the 
Supplementary Demands for Grants in 
respect of the Budget (General) for 
1960-61. The time allotted is three 
hours. 

DEMAND No. 65--MiscELLANEOus DE-
PARTMENTS AND OTHER EXPENDITURE 
UNDER THE MlmsTRY OF lluuGATION 
AND POWER 

Mr. Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come 'n course of pay-

Demands for Supplementa111 
Grants (General) 

ment during the year ending the 
31st day of March, 1961, in respect 
of 'Miscellaneous Departments and 
other Expenditure under the Min-
istry of Irrigation and Power'." 

DEMAND No. 70A-MlsCELLANEOUS Ex-
PENDITURE UNDER THE M!NISTRY OF 

LAw 

Mr. Speaker: Motion moved: 

"That a Supplementary sum not 
exceeding Rs. 7,27,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1961, .n res-
pect of 'Miscellaneous Expendi-
ture under the Ministry of Law'." 

DEMAND No. 83-M!NISTRY OF TRANS-
PORT AND COMMUNICATIONS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 7,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1961, in 
respect of 'Ministry of Transport 
and Communications'." 

DEMAND No. 112-CAPrrAL OUTLAY ON 
CURRENCY AND COINAGE 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 4,41,93,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1961, in 
respect of 'Capital Outlay on Cur-
rency and Coinage'." 

DEMAND No. 129-CAPrrAL OUTLAY OF 
THE MINISTRY OF STEEL, MINEs A..'ID 
FuEL 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,000 be granted to 

•Published in the Gazette of India Extraordinary Part II-Section 2, dated 
29-8-1960. 

tintroduced with the recommenda tion of the President. 
••Moved with the recommendation of the President. 
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the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1961, in respect 
of 'Capital Outlay of the Minstry 
of S~eel, Mines and Fuel'."· 

DEMAND-NO. 133- CAPITAL OUTLAY ON 
ROADS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 13,50,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March, 
1961, in respect of 'Capital Outlay 
on Roads'". 

Mr. Speaker: Hon. Members who 
have tabled cut motions may kindly 
refer to those cut motions, and indi-
cate which of them they propose to 
move. 

Shri Naushir Bhrucha (East Khan-
desh) : I am moving cut motions Nos. 
1 to 5. 

Mr. Speaker: 
out of order. 

Cut Motion No. 5 is 

Shri P. K. Deo (Kalahandi): I move 
cut motions Nos. 10, 12, 13, 14 and 
15. 

Shri Warior (Trichur): I move cut 
motions Nos. 8 and 9. 

Shri Sarju Pandey (Rasra): I move 
cut motions Nos. 20, 21 and 22. 

Mr. Speaker: Immediately I may 
say that 20 and 21 are out of order 
because they are beyond the scope of 
the demand 22 is all right. 

Shri Assar (Ratnagiri): I move cut 
motions Nos. 23, 24, 25, 26, 27 and 28. 

Mr. Speaker: Cut motion No. 27 is 
out of order. 

Shri 
East): 
and 29. 

Sadhan Gupta (Calcutta-
move cut motions Nos. 11 

Shri Aurobindo Ghosal: I move 
cut motions Nos. 16, 17, 18 and 19. 

Mr. Speaker: The following are 
the cut motions which have been 
moved. The other cut motions are 
not admitted. The cut motions 
moved are: Nos. 1, 10 and 23 to 
Demand No. 65; Nos. 2, 11, 16, 17 and 
24 to Demand No. 70A; Nos. 3, 12, 18, 
25 and 26 to Demand No. 83; Nos. 8, 
9 and 19 to Demand No. 112; Nos. 4 
and 13 to Demand No. 129 and Nos. 
14, 15, 22 and 28 to Demand No. 133. 

Cut Motion No. 29 is out of order; 
it is beyond the scope of the demand. 

Shri Sadhan Gupta: Cut motion 
No. 29 relates to the World Bank and 
this association is an affiliate of the 
World Bank. That is why I put it. 

Mr. Speaker: It is open to him to 
say about the association. Merely 
because a branch is started, shall we 
go into the World Bank itself? So, 
it is out of order. 

Urgency of estab!ishment of Power 
Research Institute at Banga!ore and 
providing greater research facilities 
for it 

Shri Naushir Bharucha: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
Miscellaneous Departments and 
other Expenditure under the Min-
istry of Irrigation and Power be 
reduced by Rs. 100." (1) 

Desirabi!ity of en!arging the scope of 
the Indian Law Insti'.ute to inc!ude 
study and research in International 
Law, both public and private 

Shri Naushir Bharucha: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 7 ,27,000 in respect 
of Miscellaneous Expenditure 
under the Ministry of Law be 
reduced by Rs. 100."(2) 
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Failure to give the House informiation 
as to the constitution, procedure, 
activities and projects of the Border 
Roads Development Board 

Shrl Naushlr Bharucha: 
move: 

beg to 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 7 ,50,000 in respect 
of 'Ministry of Tranaport and 
Communications' be reduced by 
Rs. 100." (3) 

Desirability of expediting and intensi-
fying exploration of mineral depo-
sits in Sikkim by the Indian Bureau 
of Mines 

Shrl Naushlr Bharucha: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
'Capital Outlay of the Ministry of 
Steel, Mines and Fuel' be reduced 
by Rs. 100."(4) 

Provision in the Articles of Agreement 
of the· International Development 
Association regarding voting righits 
of member State 

Shri Warior: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 4,41,93,000 in respect 
of 'Capital Outlay on Currency 
and coinage' be reduced by 
Rs. 100." (8) 

Proper utilisation of loans etc. 

Shri Warior: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 4,41,93,000 in respect 
of 'Capital Outlay on currency and 
coinage' be reduced by Rs. 100." 
(9) 

Delay in the eg:ablishment of the 
Power Research Institute at Bangalore 

Shri P. K. Deo: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
Miscellaneous Departments and 
other Expenditure under the Min-
istry of Irrigation and Power be 
reduced by Rs. 100." (10) 

Veed to widen the research activities 
of the Indian Law Institute so as to 
include research for proper safe-
guarding of civi! liberties 

Shrl Saclhan Gupta: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 7,27,000 in respect 
of 'Miscellaneous Expenditure' 
under the Ministry of Law be 
reduced by Rs. 100."(11) 

Desirability of activising the work of 
the Border Roads Development Board. 

Shri P. K. Deo: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 7,50,000 In respect of 
Ministry of Transport and Com-
munications be reduced by 
Rs. 100." (12) 

Urgency of working the mines in 
Sikkim 

Sllri P. K. Deo: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 In respect of 
Capital Outlay of the Ministry of 
Steel, Mines and Fuel be reduced 
by Rs. 100." (13) 

Desirability of improving the Sri-
nagar-Kargil-Leh road and to ex-
tend it to Aksachin area and to 
Khurnak fort and Demchok 

Shri P. K. Deo: I beg to move: 

"That the demand for a supple-
mentary gr1111t of a sum not 
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exceeding Rs. 13,50,00,000 in res-
pect of 'Capital Outlay on Roads' 
be reduced by Rs. 100."(14) 

Urgency for the cons:ruction of all-
weather motorable roads from (1) 
Pipalkothi to Mana Pass; (2) Joshi-
math to Niti Pass; (3) Rampur 
Bushar to Shipi!a Pass; (4) Almora 
to Lipulkh Pass; (5) Texpur-Bom-
dila-Towang; (6) Lakhmipur (As-
1ami) to LonQju; and (7) Ganaa-
nagar-Jaisalmer-Munabao, Pakistan 
border 

Shrl P. K. Deo: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 13,50,00,000 in res-
pect of 'Capital Outlay on Roads' 
be reduced by Rs. 100." (15) 

Need for pub !ication legal research 
works in regional Languages 

Shrl Auroblndo Ghosal: 
move: 

beg t0 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 7,27,000 in respect 
of 'Miscellaneous Expenditure' 
under the Ministry of Law be 
reduced by Rs. 100." (16) 

Need for more scope for higher legal 
research 

Shrl Auroblndo Ghosal: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 7,27,000 in respect 
of 'Miscellaneous Expenditure' 
under the Ministry of Law be 
reduced by Rs. 100." (17) 

Need for bringing the border roads of 
Tripura, Manipur and Assam under 
the Border Roads Development 
Board 

Shrl AUl"Cllb&nde Ghosal: 
move: 

beg to 

"That the demand for a supple-
mentary grartt Gt a sum not, 

exceeding Rs. 7 ,50,000 in respect 
of Ministry of Transport and Com-
munications be reduced by Rs. 
100." (18) 

Vee-d for further clarifica:ion of the 
status of India in the International 
Development Association. 

Shrl Auroblndo Ghosal: beg to 
move: 

"That the demand for a Supple-
menta:ry Grant of a sum not 
exceeding Rs. 4,41,93,000 in respect 
of 'Capital Outlay on Currency 
and Coinage' be reduced by Rs. 
100." (19) 

Construction of border roads in Uttar 
Pradesh 

Shri Sarjoo Pandey: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 13,50,00,000 in res-
pect of 'Capital Outlay on Roads' 
be reduced by Rs. 100." (22) 

Delay in establishing the Power 
Research Institute at Banigalore 

Shri Assar: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
'Miscellaneous Deparments and 
other expenditure' under the Min-
istry of Irrigation and Power be 
reduced by Rs. 100. (23) 

Need for publication of legal research 
woTks in regional languages 

Sbri Assar: I beg to move: 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 7,27,000 in respect 
of 'Miscellaneous expenditure' 
under the Ministry of Law be 
reduced by Rs. 100." (24) 

Failure to give information to the 
House as to the procedure, activities 
and pro;ects of the Border Roads 
Development Board. 
Shri Assar: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
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[Shri Assar] 
exceeding Rs. 7,50,000 in respect 
of 'Ministry of Transport and 
Communications' be reduced by 
Rs. 100. (25) 

Need for speeding up the construction 
work of the border roads 

Shri Assar: I beg to move: 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 7 ,50,000 in respect 
of 'Ministry of Transport and 
Communications' be reduced by 
Rs. 100." (26) 

Need to improve tne Srinagar-Leh 
road and to extend it to Aksaichin 
area and Khurnak fort and Demchok 

Shri Assar: I beg to move: 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 13,50,00,000 in res-
pect of 'Capital Outlay on Roads' 
be reduced by Rs. 100." (28). 

Mr. Speaker: All these cut motions 
are before the House. 

Shri Naushir Bharucha: I propose 
first to deal with the Supplementary 
Demand No. 65 on pages 4 and 5, 
which relates to the Power Research 
Institute at Bangalore. The House 
will recollect that the question of 
power generation and power plants 
has been dealt with at considerable 
length in the draft outline of the 
Third Plan and a sum of not less than 
Rs. 975 crores has been set aside for 
the purpose of power developmoot. 
In view of this, the question of power 
research becomes a matter of very 
great urgency, because there are in-
numerable problems connected with 
power research such as experimenting 
on the types of generating stations 
that are suited to the divers needs, 
requiremoots and conditions of a vast 
country like India, questions regard-
ing the research on standardisation of 
voltages and frequencies, studies of 
load factor patterns and so on, on 
which a great deal of reseach is 
required. And, in fact some type of 
research is going on in the matter of 
transmission line constructions to con-
sider what materials are suitable for 

the purpose of constructing transmis-
sion towers or transmission lines. 
There is also the question of research 
into insulating materials designed to 
lower transmission loss and transmis-
sion costs and also the question of 
standardisation of electrical equip-
ment and electrical appliances. The 
point that I am making is that the 
field of research, so far as power ge-
neration and distribution is concerned, 
is so vast that we have not touched 
even a fringe of the problem. Since 
we have set aside Rs. 975 crores for 
power development in the Third Plan, 
unless research is undertaken on a 
larger scale these Rs. 975 crores are 
likely to be spent in more or less hap-
hazard development. If the House 
turns its attention to pages 4 and 5 
of the supplementary demands, it will 
notice that the supplementary grants 
asked for power research is intended 
for two stages-first, a three and a 
half year stage during which estab-
lishment and utilisation of the research 
facilities in co-operation with the 
Indian Institute of Science as visualiz-
ed, and thereafter a second stage dur-
ing which establishment of an organi-
sation on power research will be 
undertaken. It means really that by 
the end of the Third Plan we shall not 
have proceeded far in the matter of 
power research, though by that time 
the amount of Rs. 975 crores will be 
spent on power development. In view 
of this, it is my request to the hon. 
Minister in charge of this particular 
demand that he should expedite the 
question of power research and place 
it on a much sounder footing and see 
that research in various categories and 
into the various problems are simul-
taneously undertaken. I have studied 
a brochure called "Power for the 
Future" issued by the U.K. Electricity 
Council and I find vast amounts have 
been set aside for the purpose of 
power research there. In view of this 
fact, I hope the hon. Minister will 
bear in mind the urgency and 
expedite power research in this coun-
try. 

The second point to which I desire 
to refer is Demand No. 70A on page 
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8, dealing with the Indian Law Insti-
tute. We all appreciate the objects for 
which this institution has been creat-
ed, namely, the cultivation of the 
science of law and promoting reforms 
in the administration of law. Apart 
from that, I find that there seems to 
be one lacuna, though I am not sure 
whether it is a lacuna, in view of the 
fact that the notes given under the 
supplementary demands are not ade-
quate, namely, whether this Institute 
will not undertake the question of re-
search and cultivation of international 
law, both public and private. With 
the development of scientific research, 
new problems in international law 
have been posed before the people and 
even eminent jurists have not been 
able to answer them fully. These are 
questions such as: what should be the 
limits of territorial waters for purpos-
es of civil administration and for pur-
poses of defence--some wrangling has 
been going CJl!1 in this matter and it 
has not been settled yet-'how far 
does the sovereignty of a State extend 
in the outer space', can the big nations 
pollute with radioactivity the high 
seas and space, and also the problem 
of stateless persons. These are new 
problems to which the jurists have to 
find an answer. It is my hope that 
the Indian Law Institute will take up 
these subjects and make it a part of 
its study and if any additional demand 
is required for the purpose, I am sure 
this House will not hesitate to vote the 
demand. 

Then I take up the question of Bor-
der Roads Development Board in res-
pect of Demand No. 83, which is con-
tained on page 10. I welcome the 
establishment of the Border Roads 
Development Board. But the House 
does not know what its constitution is, 
what procedure the Board intends to 
adopt or follow, what projects in the 
main it proposes to undertake and 
Whether the entire activity of the 
Board is confined to the construction 
of roads only. In this respect, I 
wou1d like to invite the attention of 
t?e House to the fact that the aggres-
s10n of China must be taken as a per-
manent threat to India. It is not 

merely enough to construct roads, it 
is not enough merely to say that we 
have established a Board for the pur-
pose, which will cut off red tape, short 
circuit the procedure and enable us to 
proceed with road construction work 
in NEF A and other strategic areas 
with greater speed. What we require, 
in addition to road construction is, 
rest barracks for defence personnel, 
storage facilities for munition dumps, 
defence vehicles and fuel and also field 
ambulance posts, stabling facilities for 
defence animals and all the rest of the 
defence construction requirements 
which go with the movement of troops. 
An army does not march merely on 
roads. It has to carry maintenance 
facilities and unless these facilities 
are constructed side by side with the 
roads, I am of the opinion that we 
shall finish our roads quickly only 
perhaps to enable the Chinese army 
to march down into India with greater 
ease rather than make them instru-
ments of sound defence. I am, there-
fore, of the opinion that along with 
roads the activities and the scope of 
the Border Road Development Board 
should be very considerably extended, 
red tape must be cut down and the 
construction of other defence struc-
tures and their requirements must be 
placed on a war footing. I, therefore, 
submit that notwithstanding the fact 
that you, Sir, were pleased to rule 
that my amendment No. 5 was out of 
order, which is in a way out of order, 
that does not absolve us from the 
responsibility of suggesting extension 
of the scope of this Board, and I hope 
the hon. Defence Minister will take 
into consideration this fact. 

Lastly, I desire to stress on the need 
to expand our mineral exploration 
work in the small kingdom of Sikkim. 
It is a kingdom rich in mineral re-
sources and I hope the hon. Minister 
in charge of the Indian Bureau of 
Mines and other institutions will look 
into this particular aspect. 

So far as supplementary demands 
are concerned, I am sure this House 
will not grudge voting what has been 
asked for. The complaint of the House 
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[Shri Naushir Bharucha] 
is that in the case of most of the 
requirements the urgency is not ap-
preciated, and this type of slackness 
on the part of the Government can-
not be tolerated. I hope if, later on, 
any hon. Minister feels that further 
supplementary grants in the course of 
the year are required, he will not hesi-
tate to come forward to this House, 
because these supplementary demands 
are on items of national importance, 
and they do not brook any delay. 

Shri Sadhan Gupta: I want to em-
phasize certain aspects connected with 
the Indian Law Institute, coming 
under Demand No. 78. The Indian 
Law Institute has been established 
with a view to carrying on research in 
legal problems, and the Government 
has made a grant of about Rs. 5 lakhs 
for the Institute. In connection with 
the grant I want to stress the need to 
carry on certain broad kinds of re-
search activities by the Institute. 

Our law has come down from a time 
when the rulers were interested in 
keeping down the people. Now, great 
power has been given to the adminis-
tration, particularly to the police, in 
many cases. In many instances laws 
which are supposed to be designed for 
prevention or laws connected with the 
procedure of investigation can be· very 
harassing indeed. 

I shall not go in detail into the Pre-
ventive Detention Act. Many times 
the question has been raised in the 
House and it has been shown how the 
Preventive Detention Act is liable to 
considerable abuse and the subject is 
practically denied any protection 
8:gainst infringement of his personal 
ltberty. I say practically because if 
the executive authority acts mala. fide 
there is no way of proving the ma~ 
ii.des for it is so difficult and next to 
impossible to prove the mala. fldes-
Therefore, the subject who has been 
subjected to detention in mala. fide 
e_xercise of executive rights has prac-
tically no remedy against such exer-
cise. 

The same thing applies in the case 
of certain preventive sections of the 
Criminal Procedure Code, specially 
the exercise of rights under section 107 
to bind down people to keep the peace 
and section 151 preventive arrest-
Besides this, in carrying on investiga-
tion the Police have a very potent 
weapon for harassing accused persona. 
If they want, they can put him into 
any kind of trouble, apart from the 
question of jeoparding his liberty and 
the anxiety which is caused by the 
uncertainty of a criminal litigation. 
They might put him to ruinous finan-
cial expenses and thereby achieve 
their object even without punishment. 
We have seen this in many cases both 
in proceedings under section 107 as 
well as in criminal proceedings which 
come under Police investigation. In 
all these cases we have seen that 
although ultimately the person has 
come out absolutely clear from the 
proceedings, the proceedings them-
selves have ruined the person and 
have done much worse than if he was 
sent to jail in the very beginning and 
let out after three or four years. 

This is the problem, the problem of 
civil liberty, which we face very wide-
ly in the country. This may not be 
so much known in places like Delhi 
or Calcutta but in small places all 
sorts of malpractices are prevalent 
and it is necessary that from the pure-
ly legal point of view some safeguard 
should be devised and some legislation 
should be suggested. We have pre-
ventive provisions in different parts 
of the world. In most places we do 
not have any preventive detention. If, 
for instance, the Indian Law Institute 
by suitable research could find out 
the position in other countries and 
either suggest that preventive deten-
tion was not necessary or suggest suit-
able safeguards subject to which pre-
ventive detention could be undertaken 
in either of these cases it would ~ 
a great help to civil liberty. 

Let us take the question of binding 
over. That, I believe, is prevalent in 
many countries. But what are the 
safeguards against its abuse? I have 
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had in my experience cases of trade 
union leaders who were always haras-
sed by proceedings under section 107. 
I had personally come across many 
cases in the course of my profession 
where I have seen that after protract-
ed litigation and proceedings under 
section 107, the trade union leader or 
the peasant leader who has been trying 
to organise a mass struggle has been 
absolved from the proceedings mid the 
proceedings have failed. But before 
that he has been repeatedly brought to 
the court and has had to pay almost 
to all kinds of lawyers and incur other 
expenses by way of getting bail and 
so on. They are not people of very 
considerable means. In the course of 
that they have been totally ruined and 
the object of crushing the trade union 
or the peasant organisation has been 
largely achieved. It is only a very 
determined band of workers that can 
resist this kind of persecution. 

Often it happens that the Police per-
secute under the influence of the em-
ployer, say, a factory owner or a mill 
owner or the local landlord. What is 
the remedy against this? Obviously, 
this cannot be allowed to go on. Some 
remedy should be found for it. What 
are the remedies thought of in other 
countries? What is the position in the 
law of other countries? Or, what could 
be the proper legal safeguard against 
all these things? This should be 
enquired Into. Research should be 
carried out in these fields and some-
thing should be done in respect of 
these things, 

Speaking on Demand No. 112 con-
cerning the International Development 
Association I would say that what we 
have to guard against is a certain ten-
dency which may alfect the .Associa-
tion as it has affected the World Ban1t. 
The tendency I am complaining of is 
the affection, if I may say so, of the 
World Bank to the private sector It 
tries its best to foster the private ·sec-
tor in every way. Formerly, of course 
it was not the World Bank but it was 
the Western Powers, they were very 
unwilling to foster heavy industries. 
They gave assistance for the purpose 
of ag1iculture, small-scale industries 

and so on. I do not say that such 
assistance should not be given. But 
the fact was that they were very 
reluctant to assist our heavy industries 
where we need assistance most. Per-
haps in agriculture we may shift some-
how for ourselves and in small indus-
tries perhaps provided we have a suftl-
cient machine building capacity we 
might even take care of our small 
industries to a great extent. But in 
the field in which we most need assist.. 
ance, the field of basic industries, the 
Western Powers have been reluctant 
to assist. Now, the World Ban1t, 
where the Western Powers mostly 
predominate, although have given us 
assistance in regard to transport and 
communications and other things in 
which assistance perhaps is necessary, 
we find that when they assist basic 
industry they assist in the private 
sector rather than in the public sector. 
For instance, the World Bank has 
given a loan to the Tatas for expan-
sion of their steel project, but no loan 
has been forthcoming for the building 
of, say, a steel plant in our country 
in the public sector or other heavy 
industries projects, say, heavy chemi-
cals and so on It has not got any 
assistance from the World Bank. It is 
necessary to see that we succeed in 
getting assistance, where we need it 
most, from the International Develop-
ment Association also. This should be 
particularly looked into, and we should 
try to get as much assistance as possi-
ble in respect of the sector of our 
heavy industries. Not that we will 
spurn all assistance for our small 
industrles Or even for our agriculture, 
but the International Development 
Association should not approach us 
with the attitude that heavy industries 
should not be assisted and, if they are 
assisted, they must be assisted only 
in the private sector and that the 

public sector must not be allowed to 
put up its heavy industries, as far as 
the International Development Asso-
ciation can help it. 

Sir, these are the few things I want-
ed to stress and I hope the Ministers 
concerned will give their attention to 
them. 
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Mr. Speaker: Shri P. K. Deo I will 
call Shri Assar later. 

Shri P. K. Deo (Kalahandi): Sir 
instead of speaking on all the demands, 
I would like to pin-point my observa-
tions on Demand No. 83 and 133. These 
demands deal with the construction 
of the essential roads that are requir-
ed in our northern border. 

In this connection I would like to 
submit that even though the Hima-
layas are traditionally and culturally 
associated with this country for the 
last so many years, we never tried to 
explore and develop the entire Hima-
layan region; practically, it was com-
pletely sealed off except a few Sadhus 
or mowitaineers. Even though in the 
Himalayan region we find a cheerful 
lot of people, behind those smiles we 
find a picture of poverty and penury. 
After the Chinese incursions in the 
northern border, all eyes including the 
eyes of the Government are riveted in 
that area. In fact the Chinese incur-
sion was something of a blessing in 
disguise in that all attention is now 
focussed as to how to develop that 
area and how to open up the cowitry. 

Some splendid work has been done 
in this regard, that is the construction 
of the Srinagar-Kargil-Leh road. This 
road is about 28() miles, and though it 
was started a few years back it has 
now been completed. In this connec-
tion I am very glad to see that our 
Defence Minister the other day in a 
statement in Leh said that some ice-
removing machinery is being purchas-
ed to make the Srinagar-Leh road 
motorable even in winter, so that the 
passes at the high altitude like Joji 
pass and other elevated areas could 
be free from ice. I hope those ice-
removing machines would be coming 
soon and such machines should be 
available in other passes also. 

But in this connection I would like 
to impress upon the hon. Minister that 
instead of making that road a dead 
stop at Leh, it should be further ex-
tended to the Aksaichin area and, if 
possible to Khurnak fort and even 

further south. I find in the map sup-
plied to us a bridle path from Leh to 
Demchok. If that bridle path could 
be improved it will open up the cowi-
try and will facilitate the movement 
of our troopg in that area and it will 
connect the air-field in that area, that 
is Chusul. 

Similarly, in the Kumaon region of 
the Himalayas, on the valley of the 
Alakananda the all-weather road has 
gone as far as Pilakothi. I beg to 
submit that it should be further ex-
tended up to Maha Pass. All the hill 
springs should be bridged and a bifur-
cation should be made from Joshimath 
to Niti Pass. 

And even in the Himachal region, 
the road that extends from Simla to 
Rampur Bushar should be further ex-
tended to the Shipkila Pass. 

Similarly, in the NEFA region on 
all-weather road should be constructed 
from Tezpur to Towang. From Tezpur 
there is already an all-weather motor-
able road to Sonerigaon. From Sone-
rigaon to Longju we must have an all-
weather motorable road for the trans-
port of military personnel and essen-
tial commodities. 

The construction of mere roads will 
not serve the purpose. At the same 
time we must have adequate rest 
houses and barracks for our Defence 
personnel and storage facilities for 
ammunition and military stores and 
for the military vehicles, and stable 
facilities for the various animals like 
mules, etc. That should not be lost 
sight of. 

In this connection I beg to submit 
that in making these roads We shall 
have to learn the speed from the 
Chinese. Even though the Chinese 
came to Tibet only in 1954, within a 
short period they have made a com-
plete network of roads and have for-
tified the entire region. Of course, the 
methods adopted by the Chinese may 
not be the ideal method, because they 
use things like forced 1abour and 
there the system of construction is 
quite different. At the same time we 
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must realise the importance that the 
northern frontier should be complete-
ly opened up; because it will not only 
:fortify that area, but at the same time 
it will bring prosperity to the people 
in that area and open up' the vast 
min era! resources lying in the 
Himalayan region and we can also 
.exploit the forest resources. 

L1 the construction of these roads 
we need not insist on the standard spe-
dfications laid down by the Indian 
Roads Congress or the code of practice 
for the roads and bridges that is pre-
scribed by the Indian Roads Congress. 
'To start with, we must make the roads 
jeepable and then try to improve them. 
And, besides roads we must have a 
network of bridle paths and mule 
track in that area. It is a good thin& 
that the construction work has been 
entrusted to military officers of the 
rank of Major-General, Brigadiers and 
some military personnel and I am sure 
the thing would be taken up at an 
early date in the near future we shall 
have a network of communications in 
that area. 

Now, coming to Demand No. 65, I 
beg to submit that even though in 
1955 the Planning Committee recom- . 
mended about the creation of research 
in the Power Wing, nothing had been 
done in this regard. However, after 
our failure in Bhakra-Nangal and 
after gaining experience for all these 
years, we have at last decided to have 
research in power engineering in this 
cow1try, and that is going to be put up 
at Bangalore. I welcome the proposal, 
because it is better late than never. 

In this connection I wish to submit 
that the field of research should also 
be extended to the atomic field. They 
should make recommendations as to 
where atomic power houses come 
up, where thermal stations should 
come up and where the hydro-electric 
projects should be taken up. Because, 
we find in developing hydro-electric 
power, so many difficulties arise from 
unnecessary conflicts between the 
different States. These things should 
be looked into and decided upon, keep-

941 (Ai)LSD-5. 

Grants ( Gene?"al) 
ing in view the development of India 
as whole and not with a parochial 
approach. Take the case of the Bali-
mala project. It was only the other 
day. after the Third Plan draft was 
ready, that it came to notice. This 
project will utilise the surplus watera 
of Machkund and benefit not only the 
Andhra Government but also the 
Orissa Government. That would gene-
rate 240,000 KW with a 60 per cent. 
load factor. It will cost only Rs. 29 
crores The cost when worked out, 
comes to Rs. 1,200 per KW. This is 
the cheapest hydro-electric power that 
could be considered. It will develop 
not only Andhra Pradesh, but also 
Orisse. That should be taken up in 
the near future. 

Regarding the development of mine-
rals in Sikkim, I beg to submit that 
steps should be taken for early exploi-
tation of the resources at Sikkim. Even 
though the Government of India is 
going to subscribe 49 per cent. of the 
capital for this development, I think 
it should be taken up at an early date, 
so that rare minerals like copper and 
zinc which are found in shortage there 
could be obtained. It will contribute 
not only to the prosperity of India, 
but it will contribute also to the pros-
perity of Sikkim and it could get the 
much needed capital for its ultimate 
development. 

""'Tiol pi 'Jt''f (~ ~) : 
~· ~. 4' mrts ~ ~c; if;' 
mit~~~~itw~r 
mq;<'!T~~~T~ I 

W mITs if;' <ITT: if' 'fi~fl'T"l1'1' ~ W ~ 
.nc if;' i\or ~ ~ "' 

"The funds are required to meet 
expend'ture on the Hindu Religi-
ous Endowments Commission set 
up to enquire into certain matters 
connected with Hindu Public Reli-
gious Endowments;" 

~<!"fi~mWlfl~'li\';;rnr~. 
Wf~'fiT~lf{t~ I ~<ITT: 
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(lfr ~ 'fJ>lf 1J:17] 

it~ fui ~ m ~ ~ it;-"1lR 
"WifT 'fl@T ~ m<: ~ mm ~ f.!; lf'ilr 
~~'R~~~I 

~;;i't~~fil;ln"irm~ 
~ ' lmr~nr<f. 't <. o (!"!\" ~ fu:ni 
~I O<r~~fu:fli~;;ft~ 

~~~9;U<r@'~~~;;i't 
~~~~~~ 1 mr~ 
mit~wmr~f.!;;;n~~ 
¥C~~mitm~ ~ 
~<ITT:~funi~<ITT:~ 
m;;r ~ ~ it fufl;;rq ~ 'liT iffir.rT 
WIT ~ '!'@' ~ ~ f.!; ~~ 
~ 'liT iffir.rT ~ I 

~mit"llh1m~q"(.tm 
~ it 'liW 'IT, m<: fq~ R'll ;;r;r lit 
~ <f('if-i11f'fll'li1"'"' mr 'R ~ m: it 
~ ~ ~ 'IT, O<r <f'ffi" m ~ 
~r lrll<: ofITT i\" ~ ~ 'IT 
f.!;~~ it>~rn~ '3'T mr 
~ ~ '!'@ ~r. ~ ~ ~ omr 
~~~~f.!;~~~fil;ln" 
l5fllf m<: ~ J;f'l'ilf fu:ni ~ ~ 
ITT ~ ~f.ror ~ ~ ~ 
$ fcro ;;rr:r I WR: !J:m fil;ln" '3fl'll1TT 
m m cjtqro WR: <ITT ~ ~ 
'li<:'fT ~ <IT m<: ~T ~ ~m 
~ ~ ~ 'f;"Vff ~ I ~ ltU 
wfr<1" ~ f'I> ~ omr 'liT ~ ~ fil;ln" 
5f'Tlj"fi!;";;i't~~~~~ 
.m~~mitm-~;i;~ 
fu:nim~m<:;;ft~i\"~ 
iPti'r~-.:~~~~m'R~ 
~ ~ I iffe ~it mm ~ fi!;" ~ fu:Af 
'~.~ H<.o iJ"f\"~~~ 
6fTll1fT I ~ ~ f.r<;r ;;qITT 'fii\it 
1fil m f.!;!rr l'flll~ I WR: ~ 
~if;" ~ ~ q"(.t ~ fu1i ~ '!'@' 
~ITT~~~'li'f~'lil'!il"~iJ"f\" 

Crl-anu (General) 

~ E!t ;;iwrr 1 ITT i:tii 9;U m<mr ~ 
fll;-w~~~~~ ~ 

~. m<: ~ 9;U m ~ 'iilimf 
~ ;;iiW I 

mlr~lfi<::~<11 ~ 
ifi"mit'!iWifllT~ 1 ~~m 
~~~~~~~ 
fil;ln" ;;rT WRr1' I ;ftl" it ~ m if 
~l'flll~: 

"The principal objects of the 
Institute are to cultivate the 
science of law and to promote 
advanced studies and researches 
in law and its administration; t<> 
promote reforms in the adminis-
tration of law and justice and a 
healthy development of law suit-
able to the economic, social and 
other needs of the people." 

Wi ~ llr <!iW l'fllT ~ fi!;" ~w 
~ 'liT ~ m 9'1l1 ~f.!; ;;n ~ 
~q;~ ~ ~ ~ fo;qJlq;1~ 
m: ~ \ff'f .wr ~ m: it ~ 
~il"~ri' I ~9;Ufcm'm~f.!; 
~~;;i't~~;;rr~~~ 
"l!l'R~~I~~~ 
~c- ~ m<: ~ <m: 1¥i" ~ srmr 
fuTii ~ ~ 'liT it\'!i'f ilt<11 ~ I "If 
!mf ~r ~ ~fcft'til\\S <n?T ~ I 
~ef<I; ~ ltU e.) ci'r.f ~r.f ~ I ~ 
t:!,'l'i ~We~~ m<: ~;ITT: 
ifi"~<!iWl'fliT~: 

"The Institute depends for its 
financial resources on grants from 
Government, donations from pub-
lic charitable institutions in India 
and abroad and subscriptions from 
its members!' 

m m: it itft ~ m wil-.f ~ 1 
~~~~'lil"ft~~ 
~r ~ ITT ~ 3;'R !R"FIT $ ~ 1 
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~ "IT 'lft' ~ 'fmr ~ tiri'r ~ 
rn '1'\" <'IT "11' f~M<'fi4ii( rn lliT ql{ 
'!)' m- qfG<14'~1~ ~ ~ ~ a+l1lf 
11>1 PH•af!fe'l<'i'l ~ rn llif, ~ 
'{'Rt~') s I~<! f<i;i:rT 'l!TIJ, m ~ it; a+l1lf 
m~~~ ~'fiTIRT~ 

~l~i\'i't~~~I 

~ llll1W; : qum ~. ti' if 
~ik"U ~ q'\" ~ ~ J;ffi!rq 

W ~ I fTirn" ifill'iTI: \ X t iTft it lro 
imm 'SffifT<r w wm: t : 

"Delay in establishing the Power 
Research Institute at Bangalore." 

lf :m W ~ lliT ~ lfiU'IT ~ I 
~ ~ ~ @ 'flit if ~ <'!lm l1ln ~ ' 
ITTlfi"R: if w ~ 'lil" ~ lliT 
~ m it ~ '!il" I ~- ~ tXV.. it 
~~if~mit~m: 

"A Planning Committee appoint-
ed in 1955 recommended inter a!ia 
the establishment of a Power Re-
search Institute at Bangalore with 
a view to provide facilities for 
research in the field of power 
aupply and electrical equipment 
manufacturing industr'cs." 

~ ~ ~tV..V.. it ~ lfiitit ~ 
~ m it fu4rrfur 'lil" "1 err ~ 
~ ~t<,o it~mif~f<l;i:rr;;rr 

W ~ I #R ""ff'f <ftfug it \\~ 
'l>Tlf"J;U~~m~~w 
'ti'111"1l'~~~""ff'ftmm 
it ~ it fu1fT ~ I i\1t i:if'iifr ~ fif; 
~ ~'flit <'l'lfr~ w m ii lfClm 
~ITTl:lffl:sn*i ~fif>~Wlfi111' 
~ ~ l{'ffifisl~i! 'fi':m "lW I 

ifu ~~~rim 
~ '3oQ;o t iTft it ~ I ~ ~ 
~ •rr'Ht ~ 'T'lT ~ : 

"The funds are required to mee\ 
expenditure on the Hindu Religi-
ous Endowments Commission set 
up to enquire into certain matters 
connected with Hindu Public Reli-
giou! Endowments." 

w}m it~~~ t fif> 
~ lfiitit 'lil" fu'ti ~ ~ fl' lft" if 
~r ;;iw, 'flitf'!l ~ rn ~ il"OO 
~~fif>"lllfm~'li't~if@' 
m1~~~'!il"~ 
mrmij-t1~~~t 
~~<tl"fu'ti'li'tif@qr;~ 
ITTl:~tm~if@qr;m, 
~ i\'i'tw~·~ fi; W fu'ti lfi1 
~ ~-it .ft ~ f<l;i:rr ;;rTIJ 

~fif>~'lAfil~~ 
mrmt~~~ri1"4' 
~~fif>~W'1'\"ITTl"t 

l!iW ' 
11 hrs. 

~ fulltS' ~ ~ c;~ I W 
il'Ttiflffl:~~fif;~~ 
fil<;Riti<1Rwm if ~if@f<l;i:rr, 
~ fil<;R t ilR ~ w m 
if~m'lil""ll'M'lidl ~)'fif;~ 

m<: 11.fw it ~ lliT f.fl:rTvr ~ 
t 1 ~~w ~ 'OllFf if@fffi 1 
w-rr~if@1~1'1"~~~ 
f<l;i:rr1~m'f.l1l'Titiil'Rm ~ 

l~ m if ~ if@ fif;ln", ~ ~ 
~ ~ m ""1T ~ fif> "!" <i-o>r « 
lfi11f if@ ~ q)"t 'l;fif ~ onn 
~ if ~i iifiWIT ~ f<l;i:rr ~ tm: 
Wlfi111'tfuri;1Z"'"~i=km ~ 
f<l;i:rr ti ~ ~ ~ ~ ~ 'liT1f 
if@~I ~l:!N~"lff~ 
;i;rf.flrtvr~~~ I ~'fi"{<'ftlf 

~ ~1':¥T'fif~ei 1~ 
~~m-~~~~~~~ 
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~~~iii~ m·<RPf~~I 
.m:~~~~~~ 
~I ~~tf.t;~~tffei:n'itm 
€f.rt;'llf~!f;f~~ ~ ~ I W 
lfiRUT ~ .t~ .m: ~ ~ 
llfil'~~~I 

"Urgency of con .. tructing roads 
and rest barracks for defence per-
sonnel, storage facilities for muni-
tion dumps, military vehicle and 
oil fuel, field ambulance posts, 
stabling facilities for animals and 
other structural requisites for 
defence purposes." 

m;;r<l"~~!f;T~~·ITT~ 
~ '<fnft i m it m ~ 'fiV!T ~ 
flf;~~ ;;ft~tffi11'~~'3"f.i; 
~~~;i;T~.P"I"~ ~I 

~ ~ qrcr fint ~ ~ 
~~~~~tf.t;-~;;ft 
~ ~~ >11 <ref.t !f;T f.rui« ~ t 
~ <rg<r,~ ~ ~ t~ ~ ~ iZm 
f.fuhi-~~111~W'fi'l'li~~ 
t{'R1C\s1~2 'fiV!T ~ ~ ~ ~ ~ 
~ 'fiVIT ~ t I irtl" lf;ft ~ 
~ liT'fiff t f.t;- w ~ ~ ;i; 'fi'l'li 
;i;) l{'feClE:l~c rn t ~ WR ~ 
$~~<'!Tiff~ ~m 

;;rt~ 
it;;r;rfit;~'!>'l"~~~~ 
'f;T~tC!il"W'!i'fli'f;T~'if~ 
m'1f'!i~~t~~~~ 
it ~ ~ w 'f;T1f ~ f;;ra;ft ~ 
~+!if~,~ I 

fuf<ff;ll' it ~ITT;; ~ m'li ~ 
Pr-mr ~~ iii l{+e011-0l1'1 'f;T 

Grant. (General) 

11i'T1!'~~t.m:~~~t 
fil;' W'fi'l'liit~-m:~~~ 
fW ~ I ~ 'i>'l" f;;ra;ft ~ 
~ ~ ~ ~ ~ ~ ~ fuf<ff;ll' 
ltiT ~ ~ ~;A; l{'RILfli{~J'1 ~ om: 
~~iWUflll'mW'fi'l'liili~ 
.m:~~~ W'1T 
~ ;;rr;r ~ ITT ~ W't ;;rrif ~ 
~ 'fi'l'li ~ ~ ~ '{'U f.t;irr Uflll', 
~irtl"~t· 

~ ~ ~ : !ll'6lre ~. 
'If ~ an:~~ ~ ~ c;~ ~ 
n~t~i'f~~~~I 
wit ;;n ;Af<: ~ i ~ i crra 
~ i:rFIT ~ ~ ~ ~ ;;r;rW ~;:r 
lti"~oq' I 

~Cl'F~~m'l>'l"~ 
'til~t.~m~~~ 
irniT Mwr gm t I wi'f ~ ~ ~ 
tf.t;-~mmm'l>'l"~~ 
~~~~~~~ 
tll'T'1"~~ I ~~~m1f>l" 
~'f;T~~~ili~ 

~~~;;ft~~~~ 
W<r~~~~11r~~ 
ltil~~~~ I 

o;rm- w .m~ ~ ~ OT)i 
~futt~~Cl'F~r~~ 
'l'lfTt 1w~i'tiru~itc 
~ ~ ~ t f'fi" w 'lTi i m"l'rn 
.m: ~ fu1; ;;rri/ aITT; ~ W'll" er.n 
~~itl"'!m"'lfr~~f.t;~ 
m~t~~'lfr~n:, ~ 
$~~'fi"U~~lii" 
~~~mar~ ~l!l'rnrn ~~ 
W<r~flr<'llgmt I ~~~T~ 
~1m 'Ii@ <itrra ~. 'Ii@ Jf6lr m ~ 

ITT'li@W~~'lfr~~~ 
gpn: l!:IT'f ~ ITT 'lTil1T f.t;- ~~ m 
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~ ~ <t>er prr ;;r;;ITTr m ..-mrr 
l1~~~~~~A; 
llil~~~;fi";irif~ij; 
~ « ~ 'f@fir.IBT ~~fit; 
;ffil';;rr~~~f.t;~~~ 
{t;;rf<I"~ t ~~itifu~ 
~ ~ fit; "it ~ ~ n ~~ 
i!i't~mts~"'1"~~~ 
wm ~ ~ ~o11f>"it"~fi!; ~ ;Af 
~~$~~ro~~'fiT 
~fi!;l!T~l~ol~~~ 
m-~ fi!;llT rn m if;'~ 'fi1' ~ 
il'Pi ffif.I; 'I'![~ ~ "'1" ~'!fl' .,~ m 
'lffi <r{ ~'lil' if;' f'll'!l<rr if;' 'FTlf "'1" ~ -
'l!T<'f ~ if<{; $ ~ m;fT Sl'!iR ~ 

~f~~~llf~~f.t; 
~'fiT~~.<r{~;;i)f.t; 

~ Jfrf ~ ~ f '111Tvr ~ mf.t; 
~~'fil'~r~$~ 
~ ;qh: ~r ~f1:rrij' ~ 511'i11: « ~'T 
m « orifcrn ~ ~ • 
Shri Warior (Trichur): In moving 

my cut motions, my only inten~ion 

is to voice again the apprehensions 
we have about the voting provisions 
in the Articles of Association of the 
International Development Associa-
tion. For the initial subscription of 
Rs. 5,000 dollars each country is 
granted 500 votes; for extra subscrip-
tions paid there are additional votes, 
with the result that countries like 
the USA and UK get much more 
votes than other countries. We had 
voiced these apprehensions previous-
ly also when the amending Bill on 
the status and immunities etc., of 
oi'ficials connected with this Associa-
ti0n was passed by the House. In 
that debate, a satisfactory reply wa1 
not forthcomin!! from the Finance 
Minister. · 

Thie ~snect of the question has to 
be bc·knd into most seriously b~cause 
this Association is not international 
in the true sense of the word. Look-
ing into its membership we find that 
the advanced countries in it are all 

members of military alignmenta 
dominated by the USA. For insta...,ce, 
the NATO countries are in it, and if 
they are extending their activitill9 
in to the economic sphere also bcSidca 
the military sphere, that raises cer-
tain apprehensions in our mind8 
naturally. Fur.her, backward coun-
tries are having very little voice in 
the decisions of this Association. 

Ne were told the other day tha• 
decisions would be taken in favvur 
of the under-developed countries, t>ut 
the hon. Minister himself disc10sed 
by facts and figures that out of a man 
of 300 million dollars advanced ta 
India by the International Bank, 91 
miilions had gone to the private 
sector and the remaining to the pub-
lic sector. But we find that most of 
the money given to the public sedor 
is invested in non-productive acuvi-
ties like communications, ports, etc. 
On the other hand, though only 91 
millions have been given to the 
private sector, they have all gone 
into the basic industries like steel. 
The declared policy of the Govern-
ment mu!t be that the basic indus-
tries in the public sector must be 
made stronger. That must be the 
attitude of the Government in taking 
these Joans. But actually, the reverse 
has happened. The fact that the 
private sector has been given less than 
the public sector is alone not satisfac-
tory, because, as I have said, the 
investment in the public sector has 
been only in non-productive utilitie1 
except for hydro-electric planu 
which, of course, we can include in 
the productive list. Of course, t!:il1 
association will give loans etc. on 
very liberal terms, and as regards 
repayment, the duration for repay-
ment will also be extended much 
farther than in the case of the Joan• 
from the International Bank for 
Reconstruction and Development; 
and the interest rates also might be 
lower; all these are there, and they 
are welcome. At the same time, who 
decides actually which ue the pro-
jects in which the investments will 
be made? Who is the decidin1 
authority? And what ls the modtU 
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[Shri Warior] 
operandi to decide it? These ques-
tions have to be particularly gone 
into. When the idea of this associa-
tion was mooted, it was said, and the 
articles of association also provide 
that formerly certain projects had 
not been included in the scheme of 
development through the loans 
advanced by the International Banlt, 
and in order to fill that gap, this new 
association is being started. so that 
those projects which do not come 
within the purview of the Interna-
tional Bank can also be taken into 
consideration, and investments made 
and loans advanced. Which are the 
projects which are no: covered by 
the International Bank loans, and 
which are the projects which are 
now to be covered by loans from 
this association? A decision must be 
taken in this behalf, as to whether 
we can get more and more money 
for the basic industries in the public 
sector and less and less for the pri-
vate sector. This point has to be 
decided. We are of the opinion that 
the voting rights will have a great 
emphasis on this aspect. If we have 
more voting rights, naturally, we 
shall be deciding more in favour of 
the public sector. How the voting 
rights will come into play in taking 
decis'ons on the projects must be 
explained and a satisfactory reply 
•hould come from the hon. Minister 
on this point. 

The same argument applies also to 
my cut motion No. 9 regarding the 
proper utilisation o! the loans. Re-
cently, the trend of opinion has been 
tuming much against the investment 
of these foreign loans in the public 
aector. For in.~tance, the three-man 
commission sponsored by the World 
Bank, which came here, went round 
the country, saw the various projects, 
and finally it was reported in the 
papen-although the final report has 
not come to us yet.-that this com-
mission had .uggested that India 
mould not embark upon more adven-
turous and ambitious schemes, but 
that she should consolidate her gains. 
In this House also, a few days back, 

we had a similar Indian voice from 
a Member. If tnat is the trend al. 
opinion, then we apprehend very 
much whether even this association 
will be able to help us to invest more 
and more in the new basic industriee 
to be set up in the public sector. A 
satisfactory reply from the hon. Minis-
ter is required on this point also. 

Shri Aurobindo Ghosal (Uluberia): 
I am glad that help is being given to 
the Indian Law Institute for expand-
ing its activities and for its develop-
ment, but I want that more and more 
help sh:mld be given to the States also 
for expanding their activities. At the 
present moment, there is no well-
equipped law research institute for re.. 
search work in intemational Jaw and 
in the laws of this country. Such u 
institute is very essential :tor th~ 
development of our legal research 
works. So far, the judgements of the 
Supreme Courts and formerly, the 
judgments of the Privy Council have 
been our standard legal research 
works, which could give us directions, 
but there was no separate entity like 
a legal research institute for giving us 
directions in legal matters. From this 
point of view, I would request the 
hon. Minister to see that the activitie<1 
of the law research institute are ex-
panded in the States and also in the 
State High Courts. 

One of the activities should also be 
to translate the research works in the 
regional languages. For, the univer-
sities are trying to give education in 
the regional languages. If legal re-
gearch works can be obtained in the 
regional languages, then it will be 
9sy for the law students after gradu-
ation, to read Jaw even in the regional 
languages. In that way, in due course 
of time, it will not be difficult for us 
to study these legal subjects in our 
regional languages. I have tabled my 
cut motion in this behalf with this 
object fa view. 

Now, I come to Demand No. 83 re-
11arding development of the border 
roads. I do not find any mention of 
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the territories like Manipur and Tri. 
pura. I submit that Manipur and 
Tripura also are territories on the 
border. Along with Manipur · and 
Tripura, West Bengal and Assam also 
.-hould be included, for, on .the eastern 
border of West Bengal and the south-
~ border of Assam, Pakistan is there; 
of course, we are friendly with them, 
but still, for the purpose of road 
development and for maintaining con-
nect.ion with our frontiers, the terri-
tories of Manipur and Tripura and 
the States of West Bengal and Assam 
should also be included within the 
purview of the Border Roads Deve-
lopment Board. 

I have seen that Manipur is facing 
much difficulty in the absence of roads. 
The roads which were built there dur-
ing the war-time have not been under 
repairs for several years, and, there-
fore, they are now damaged. Natu-
rally, discontent is growing among the 
people of Tripura and Manipur in the 
absence of proper road facilities. 
Therefore, not only with a view to 
remove the discontent among the peo-
ple but also for our security and 
defence purposes, the development of 
roads in Manipur and Tripura and 
aome parts of Assam and West Bengal 
also is absolutely essential. There-
fore, these States should also have 
been included within the purview of 
the Border Roads Development Board. 

Regarding my cut motion No. 19 
relating to the International Develop-
mer.t Association, as has been already 
pointed out in great details by my 
hon. friend Shri Warior, we must be 
cautious when we invest money in 
this assoeiation. For, we are seeing 
• tendency nowadays that foreign 
money is coming here but is being in. 
vested in the private sector and also 
in non-product:ve ventures. We 
5hould be carefw to see that the 
money that we would get from thi! 
association is invested in India in basic 
industries and that too in the public 
S<:ctor. Also, the capital coming 
through this association should not be 
invested here in such a manner as to 
compete with indigenous industries or 

any concerns which are already in 
production in India. If help is taken 
with these precautions, then, of 
course, we welcome it. 

Shri D. C. Sharma (Gurdaspur): 
want to make a few observations on 
Demand No. 65. I welcome the idea 
that a Power Research Institute is 
going to be set up with a view to 
provide facilities for research in the 
field of power supply and electrical 
equipment manufacturing industries. 
But I fail to understand what kind of 
set-up this institute is going to have. 
I find that there will be one director 
who will direct two deputy directors. 
There will be two Deputy Directors 
who will direct 6 Assistant Directors; 
there will be 6 Assistant Directors who 
will direct 6 Extra-Assistant Directors. 

Shrl Radhelal Vyas (Ujjain): There 
will be 20 Assistant Directors. 

Shri D. C. Sharma: I am talking of 
the present set-up. I am not concern-
ing myself with the future, as the hon. 
M11mber is doing, Of course, if the 
future is to be taken into account, the 
conditions will be worse than what 
they are. 

So all these persons will be direct-
ing each other. But I want to ask who 
is going to do research work. Of 
course, it will be said that the Direc-
tors will be doing partly research 
work. But the word 'Director' in my 
country has come to acquire a very 
odious connotation. I know about 
the Directors of some of the Research 
Labonitories who occupy themselves 
mainly with administrative work and 
who do not attend as much to their 
research work as they should. In 
other Institutes, I find that there is 
some kind of proportion so far as 
numbers go, between Director, Assis-
tant Directors and all that kind of 
thing. Ultimately the work is done 
bv what are called Re!learc'l1 Scftolars 
or Research Assistants or somebody 
else. But here I find that there are 
only two Chemists, one Senior Chemist 
and the other Junior Chemist. I think 
those two persons are going to h11ve 
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the research work devolved on them. 
Hence the set-up of this Institute is 
not weighted excessively in favour of 
research work. There should be some 
kind of balance which should be kept, 
the right balance between administra-
tion and research. But here I find 
~at this is going to be more so in 
administration than in experimental 
research. I hope this lopsidedness 
which occurs to me when I read this 
will be set right. After all the Direc-
tors and others become after some 
fune big bosses. They do not interest 
themselves so much in these research 
projects which are going to be the 
foundation of work of this kind. 

Then I want to say a few words 
about Demand No. 70A. I welcome 
~e formation of the Indian Law 
Institute. I think anything that pro-
motes research in this country is 
welcome. We want researches to be 
conducted in all fields o~ national 
activity. But I find a tendency is 
gaining ground in this country that 
everything is getting more and more 
centralised. We talk of democratic de-
centralisation. That is good. I wel-
come that. But so far as these Insti-
tutes are concerned, they are becoming 
mammoth organisations like depart-
ment stores in some countries. 

Only some days ago, we were dis-
cussing the Indian Institute of Public 
Administration. I am very glad that 
the hon. Minister in charge of this 
supplementary demand today was 
also there when we were discussing 
the Indian Institute of Public Admini-
stration. It is a very huge thing. But 
it was found in the House that th!! 
work which was being done by this 
Institute was not commensurate with 
the amount of money that was being 
spent, was not in keeping with the 
promises which were held out when 
it was established and was not in con-
formity with the hopes which peopll'! 
had cherished about it when it was 
formed. 

Now we are asked to sponsor and 
promote another Institute, the Indian 
Law Institute. Of course, I know the 
objects are very good. I know thl'! 
projects under contemplation are vl'!ry 

good. But as in the field of admini-
stration where we are promoting the 
tendency towards decentralisation, so 
in the field of research also we should 
promote the same tendency, that is to 
say, instead of having a mammoth 
Indian Law Institute, which wi!J be 
concerned only with very very big 
problems and which will take an enor-
mous amount of time in solving those 
problems and which will publish its 
monographs and results after those 
problems have ceased to be living 
problem~. instead of doing that, the 
research work should also be decen-
tralised and we should have State or-
ganisations to carry on this research 
work. We should give some research 
projects to law colleges and other 
agencies which can do that. There.. 
fore, the tendency to have big insti-
tutions with big names and big build-
ings and big funds is not always a 
very wholesome tendency in the con-
text of on~ life today. 

Then I want to make a few obser-
vations on Demand No. 83 and along 
with that Demand No. 133. I am very 
glad that both these things are being 
undertaken and we have not wasted 
any time in realising the need for 
road construction. I am very glad 
that we have formed the Border 
Roads Development Board which is 
going to look after the needs of com-
munications so far as the borders are 
concerned. I do not think Rs. 15 
crores is a very princely sum which 
anybody would grudge; perhaps we 
would need much more than that to 
build these roads and keep them in s 
state of constant repair and workll-
bility. 

But I believe that the administra-
tive set-up of this Board is top-heavy. 
This Board is going to have a plethora 
of officers. I cannot understand why 
this Board should have a Secretary 
carrying a salary of Rs. 2250, an 
Under Secretary, Section Officer anc! 
all that kind of thing. I think the 
only person who should have been 
entrusted with the work of this Board 
is the Director-General, Border Roads. 
That gentleman should havl'! been 
entrusted with this work. I think this 
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Under Secretary, Section Officer, this 
that and the rest, should not have been 
there. We should have those persons 
Jn charge of these roads who are 
actually building these roai;is. We 
should not separate the technical ele-
ment from the administrative elment. 
What we are doing these days is that 
we get hold of the finest technical per-
10I1nel that we can have in our coun-
try and then we get hold of the ad-
ministrators. What do these admini-
ltrators do? They try to sit on these 
1echnical persons and try to impede 
the progress of the work. 

I think our set-up in the Defence 
l!inistry should not be a duplication 
of the set.up in the Civil departments. 
I do not think why we should copy the 
Civil Administration in the Defence 
Ministry also. The Defence Ministry 
ahould try to have a new pattern and 
a new set-up which can make for 
speedy and effective implementation 
of schemes. But what is happening is 
that the Defence Ministry is also fol-
lowing in the same footsteps. I know 
aome of these Ministers-I do not say 
this of the Defence Minister-are very 
fond of having IAS and ICS officers 
under them. They think that life is 
not justified unless such officers are 
under them. I have heard so many 
of these Ministers talking like that. 
I think this is an urgent problem. It 
Is a national problem of the gravest 
magnitude. It is a problem which re-
quires the most expeditious execution; 
it is a problem where we cannot afford 
to waste a single penny and where we 
cannot afford to waste a single minute 
of our national time. It is a problem 
which means the effective utlisation of 
whatever we have in the short space 
of time. And, here, I find that the 
implementation of the scheme is going 
to be made something like the exe-
cution of a scheme by the Bharat 
Sevak Samaj. You have retired ofll-
cers; you have functioning officers who 
will •ee to this and that. I think this 
i• not the way of de!lling with a pro-
blem of national emergency. Some 
kind of new thinking should have 
bPen done about this problem. 

I do not know where the Secretary 
of the Board sh!lll be; how many days 

it will take for the Director to ge\ 
orders from his Secretary; how many 
days it will take him to get certain 
things passed. The whole set-up is 
such tha< a premium is put on delay. 
The whole set-up is such that it 
negates the emergency part of the 
scheme. I would say that this scheme 
should be implemen<ed in the spirii 
in which it is intended to be imple-
mented. But, I find that the kind of 
set-up that is given here is such that 
will make for infinite delay. 

Another point. I do not want the 
break-up of figures. I will leave it to 
the Defence Ministry to find out what 
is more important and what is of less 
import; I leave it to the Ministry to 
settle priorities. But one thing is 
there. I know that the areas in which 
these roads are going to be built are 
not going to provide the right kind of 
labour. I do not know about all places 
in the country. But I can speak about 
Lahaul and Spitti. Between Lahaul 
and Spitti some of our plans have 
not gone on as desired because you 
cannot get even unskilled labour 
there. I think this may be partly true 
in some other areas also. 

An Hon. Member: In Hoshiarpur. 

Shri D. C. Sharma: I want to know 
whether the hon. Minister or the 
Ministry has ta.ken account of these 
factors, factors about the availability 
of skilled and unskilled labour in these 
areas, whether these types of labour 
are going to be indegenous or are 
going to be brought from other places. 
Progress in Lahaul and Spitti was 
impeded; the progress of roads there 
was delayed because sometimes the 
Punjab Government had to draft the 
services of those persons who could 
not be found in those places. 

I want to have a firm assurance from 
the Defence Ministry that these roads 
are not going to be like other roads 
which need constant repairs and which 
a~e always going out of use. Of 
c0 .urse. roads are liable to this kind 
"f accidents. But I want a firm as-
surance from the Defence Minister 
that these roads are going to be roads 
which will stand the wear and tear 
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which is involved in those climates. 
At the same time, I would like to know 
from the Defence Ministry if proper 
. arrangements have ben made for the 
speedy repair of these roads if they 
go out of proper form or shape. 

All these questions arise when I look 
at this problem of road-making here. 
t hope all these things have been 
taken into account and that the roads 
are going to be adequate to our needs. 
The problem of adequacy is there. I 
do not want the Defence Minister to 

·tell me whether this problem is there 
or not. Perhaps, it may not be in 
public interests to disclose it. But the 
problem of adequacy is also a ticklish 
problem. We want to be assured of 
·that. 

- With these remarks I think these 
grants should be voted. 

Shrl Achar (Mangalore): I would 
like to make a few observations re-
garding one topic which I raised the 
other day and on a few other De-
mands also. 

First, with regard to Demand No. 
65 I welcome this supplementary de-
mand, for the Power Research Institu-
te at Bangalore. I hope at least here-
after the matter will be taken very 
seriously and would be carried out 
expeditiously. I find from the note 
itself that it was recommended as 
early as 1955 and it was included in 
the Second Five Year Plan. We are 
practically at the end of the Second 
Five Year Plan and yet nothing has 
been done. It is very good now that 
it is taken up and I am very glad to 
welcome this supplementary demand. 
I hope the work will be expedited. 

One other remark which I wanted to 
make was with regard to the salaries 
that are provided for the di1Jerent 
categories. I find that salaries of 
Rs. 30, Rs. 35 and Rs, 50 are provided 
for. If I have under11tood the Pay 
Commission's Report, for Central offi-
cials, even the Class IV servants, the 
Jl'linimum ha. been fixed at least at 

GTantl (General) 

Rs. 80 or Rs. 85. I do not know whe-
ther these provisions would be suffi-
cient. This is all what I have to say 
about Demand No. 65 . 

Then I would like to say a few 
words about Demands Nos. 10 and 127. 
They relate to decrees. I am very 
nappy that the hon. Law Minister is 
also here. The other day all that I 
made out was that the Government 
does not look into the matter ·at an 
early stage. A registered notice comes 
claiming the amount. If they look into 
the matter immediately and it the;r 
do not allow the party to go to court 
a considera·ble amount would be saved 
thereby by way of costs. I made this 
point when the supplementary demand 
with regard to decrees came up. But 
the hon. lady Deputy Minister 
gave an answer saying that the Gov-
ernment cannot undertake to see that 
no litigation comes. I never urged 
that poip.t. Litigation is, probably, 
bound to come. There are numerous 
doubtful cases where the parties are 
likely to fight it out and may not agree 
to a compromise and the Government 
may not be able to compromise. I 
gave instances also of what often hap-
pens at the earlier stages. When the 
demand comes nobody takes care and 
the party goes to court. I gave the 
specific instance about the succession 
certificate. A laywer knows that it is 
absolute proof of title; nothing fur-
ther is necessary. Inspite of that a 
suit is filed and then the amount is 
paid with costs. On a former occasion 
also, I have sxpressed the feeling that 
the matter could have been or ought 
to have settled earlier and it ought 
not to have gone to the litigation. I 
am referring to Demand Nos. 10 and 
127. The same thing seems to be the 
position here. I find from Demand 
No. 10 that the dispute was in regard 
to a timber contract. All the facts are 
not here but all the same it is very 
clear that at least this amount of claim 
-R.!. 33,17~as bound to be paid. 
This had been deposited and as 
lawyers we know that even if there 
had been a clause in the contract say-
ing that he could not claim it-we do 
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1'.0t know whether there was such a 
clause-it will be a penal clause and 
the Government is bound to pay it. 
Here we do not know what reasons 
the arbitrator gave. I do not say the 
arbitrator will decide absolutely 
;COrrectly or that the Government was 
necessarily wrong. I do not say that. 
But how can this amount of Rs. 33,175 
be forfeited? It is bound to be re-
tunded. Had legal advice been taken 
at an earlier stage, probably the 
matter need not have gone to the 
court. 

Again, let us look into Demand No. 
127. The main facts are stated there. 
It relates to a trust and it is a fairly 
large amount. I need not repeat all 
the facts; there are all these facts 
here. An association claimed that 
amount. What happened after thi~ 

demand came? It is not clear from 
the note here. It reads here: 

''The Custodian resisted the 
suit on various grounds. During 
the pendency of the suit there was 
a move for compromise and the 
Association approached Govern-
ment for refund of the amount of 
the Trust .... " 
I am not able to find on what 

grounds the suit was defended. If all 
the farts are here. I could have gone 
into the merits. Later on, the note 
says 'after careful consideration', it 
was decided that the amount lying in 
deposit with the evacuee company as 
also th<· face value of the 1,400 shares 
held by the old trust in the said com-
pany should be paid to the association 
ln vie": of the fact that the money 
belonged to a charitable trust. But 
why were not these done earlier? The 
demand is made now. I1 proper ad-
vice had been taken earlier, Jitigation 
would not have been necessary. Why 
was it done after the suit was filed? 
Not that I wanted the Law Minister 
or anybody to come and say that they 
would undertake no future litigation. 
It is not possible. Litigation is bound 
to come. Probably, the Government 
is the b;ggest l!tigant. I had said 
that I have experience of appearing 
for a" well as against the Government. 
I know that litigation cannot be avoid-
ed. But a• fa!' as possible, litlfatio,. 

should be avoided and matters should 
be settled amicably. This matter 
should be carefully looked into and 
legal advic"e should be taken-not at a 
very late stage. Usually until a suit 
is filed nothing ie looked into. 

I will say a few words about the 
border roads. I heartily welcome this 
proposal. It is absolutely necessary 
thai t:1 »e roads should be developed. 
We hear that on the other side of 
the Himalayas, preparations are being 
made and very good roads are being 
built and communications have very 
much improved. They have also put 
up air fields and the other necessary 
communications of latest types. We 
are doing it at least now. I know 
that in the northern borders only these 
few passes are acce•sible. I had also 
some idea of these places because I 
have passed through some of these 
areas. Most of it is inaccessible and 
if good communications are there they 
would help us very much in the 
defence of the country_ I welcome 
this Demand. 

Coming to Demand No. 127, my 
hon. friend, Shri D. C. Sharma talked 
of decentralisation even with regard 
to the Law Institute. I do not know 
whether the research of law and the 
higher studies in law can ever be 
decentralised like that. I can under-
stand democratic decentralisation for 
panchayats or for. other activities of 
a develQPmental character. But here 
it is a specialised study and it will 
require persons who have devoted 
yea!'!: of their life to study th;s prob-
lem. I totally disagree from Shri 
D. C. Sharma on this question of 
decentralising. I welcome this pro-
vision al•o. 

Mr. Speaker: Shri Hem Raj. Who 
are all the hon. Members who want 
to speak-I see Shri Bhakt Darshan. 
Shrimati Ila Palchoudhuri. Shri 
Radhelal Vya• and Shri Bra.i Ra.i 
Singh_ Now, Shri Hem Raj. 

!!ft~~(~) Wll'tl 
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Shrimatl Ila Palchoudhuri (Nabad-
wip): Mr. Speaker, Sir, I only want 
w speak on this one Demand, Demand 
No. 83. 
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11.59 Im. 

[SHRI JAGANATHA RAO in the Chair] 

I welcome i. very warmly b,ecause at 
last we have had this Roads Develop-
ment Board. This is somethlng that 
we have felt the want of, and I sup-
port the Demand warmly. 

But, Sir, this Board is going actual-
ly to occupy itself at the moment.-
from the note it appears-with the 
North and North-Eastern border 
areas of Jammu and Kashmir, Punjab, 
Himachal Pradesh, Uttar Pradesh, 
North East Frontier Area and 
Sikkim. It is very good and it is very 
impC>rtant. But I am sorry that there 
is no mention of West Bengal. There 
are strategic roads to be looked after 
in West Bengal and they are equally 
important. I hope this Board will 
expand gradually and also take West 
Bengal into its sphere of conception, 
because, particularly the Darjeeling-
Sandakphu Road is a strategic road. 

H hrs. 

The Gangtok-Nathu La pass road 
is also a strategic road. The surface 
of the Gangtok-Nathu La road cer-
taiitly needs to be looked into. It is 
also one of the national highways, 
but the Darjeeling-Sandakphu road 
is not a national highway. However, 
I think money is given to the States 
and the State3 look af'er ; . ! would 
eertainly urge that, warmly as I 
•upport the extra grant for the 
Development Board which has been 
aet up. West Bengal alsC> should come 
lntC> the picture, and that these two 
roads particularly should be looked 
after. There may be other roads in 
West Bengal which are also important 
from the border point of view and 
from the defence and strategic point 
of view. They msy also be taken 
into consideration. 

There is one more point which I 
would like to bring to the notice of 
the House. I find that some of my 
hon. friends have also mentioned this. 
It is about thp pay-scale for the lower 

grades employed under this Board. 
The pay-scale seem inadequate. I 
realiy cannot say whether they are 
inadequate, for, faec·e may be various 
amenities which are offered to them. 
But that has not been mentioned; we 
are not told about it. There are 14 
peons who are going to get just 
Rs. 30---35, from the Central Govern-
ment in a responsible and important 
Board like this. There are other 
posts also on the scale of Rs. 35--41> 
and so on. It seems rather hard. I 
imagine that there should be ameni-
ties given to them and that wil! make 
up for the small pay. If it is not so, 
then the matter will have to be 
look~ into, because people working 
On roads like this and on projeca 
like this need to be thoroughly satis-
fied even including the office staft. 
If the person is not satisfied the actual 
working also suffers, particularly 
when labour is employed on these 
roads where the living conditions are 
very, very hard. I hope other 
amenities will be offered to them and 
that they will have adequate protec-
tion from cold and other kinds of 
trouble. 

I hope West Bengal will come into 
this picture of the Border Roads 
Development Board and have a place 
more fu.lly in the scheme of things, 
and that the roads in the border area5 
of West Bengal will find their due 
place. That is all I have to say. 

Shri Sinhasan Singh ( Gorakhpur): 
Sir, I want to raise a point of order. 
After the Pay Commission's report 
has been accepted by the Government 
and after fixing a minimum salary of 
Rs. 75 or 80 or something like that, 
the demand is made in the supple-
mentary demands here for a salary 
of Rs. 30-!-35. Rs. 35-1-50, etc., for 
the lowest grade employees. Since 
Parliament and the Government have 
already accepted a minimum pay of 
Rs. 80 or so, they have to put in 
here only the minimum salary. 

Shri Braj Raj Singh (Firozabad): 
At what page• 
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Shri S:nbasan Singh: At several 
pages. The pay of daftries is put as 
Rs. 35-1-50; peons, Rs. 30-l-35; 
·watchmen, Rs. 30-!-35; sweepers, 
Rs. 30-!-35, and so on. This 
occurs in almost all these supplemen-
tary demands. My objection is, after 
-the Government and Parliament have 
accepted the minimum scale recom-
mended by the Pay Commission ..... 

Shri Braj Raj Singh: The Minister 
is not here. The Deputy Minister 
·.also is going out. 

Shri Sinhasan S.ingh: .... here, the 
minimum scale is being provided as 
Rs. 30-!-35 only. 

Shr.imati Ila Palchceudburi: That i• 
the point I also raised. 

Shri Braj Raj Singh: That is a 
point to be replied to by the Finance 
Minister. Neither the Finance M.inis-
ter nor his deputy are present. 

The Millister of Law (Shri A. K. 
Sen): I am here. 

Mr. Chairman: We are dealing 
with the supplementary demands. 
What the hon. Member referred to 
is a different matter. We need not 
t.ake notice of the discrepancy, 
because, as the hon. Member h:mself 
says, the Pay Commission's recom-
mend~tions have been accepted by 
the Government. Nevertheless, the 
demand io there. The hon. Minister 
will explain it, if there is any doubt 
in the minds of hon. Members. 

Shri Sinhasan Singb: This Parlia-
ment has approved the grant of a 
minimum pay to the Central Govem-
ment-emplcycc.;, namely, Rs. 80. 
But is this Parliament going to 
approve _again the grant of Rs. 30 or 
Rs. 35 only? How can the two things 
be reconsiled? 

Mr. Chairman: 
will reply later. 
then. 

The hon. Minister 
Let us hear her 

Shri Braj Raj Singh: He 
be made to reply just now. 

Mr. Chairman: 
reply. 

He will 

should 

certainly 

Shri A. K. Sen: He will certainly 
reply. 

Shri Braj Raj Singh: Unless the 
point of order is decided, how can the 
business of the House proceed now? 

Mr. Chairman: I am sorry, it cannot 
be a point of order. 

Shri A. K. Sen: It is a point on 
merit. 

Mr. Chairman: If it is a doubt 
whic:t the hon. Member entertains, it 
is a matter to be replied to by the 
hon. Finance Minister. 
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zyrr, ;;far <f'li" ~ ~ ~ if ~ 
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~~<;ff~I ~m~ 
~~ri:'fi"~it~~~if!ft 
oim:tlT ~ tj;ft f.!; ~ ~ ~ 
~ it ~ ~ ~. ~ it ~ ~ Wi'f 
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! 
f ... «

!
 ~ ~ i 

! -ii ~ ~ ·~ r;' l j E ~~'Ii ~ ! 
a+ ~ r;' ~ r rJi-I! ~ i rw { _tf: ~: rt 

_ f 1;: ~i 
tf:;:d;i< fj;;~ ~:r!t.;;, . ..,11 ~ _ .., ... i.hH,i~ ~ 

~i ,, : ~ i Hl !1 ;i; ii'~,.. [ ~~~~~,,,!,:ii 10!!i ! m
 ~ij ~! e; ~ i 

Ii ~~;::~·, ~t1::1l!&!1~1~:;:1s?!!!1!ii!il~!E 
ell c 

1i A
r ,,.. i 

'ii ·i. 
~ 'If: ~ ~ <!IC' 

rt>-
.... 

b!ICI cit 
b!ICI ,to l &: 'If: i;:-

I& . ~ i 
1f 1f 

~ 
-1[; .If-I 

i; t 
.!. 

r~ ~ g ! 
"' l ; ~,' ~ !it 11 i ! ~ " r; r ! : ~ H

t! ~ f -~ h .J< I ; 
0 

~ 
,
-
~ k W

 ~ 
I 

· !€-
!€-

c!i; 
-

" I J& W
 a. ~ 11 '~ 

· !€-
· ~ i 

_ ~ -
a;-

· 
tf: 

4~ ~ 'ti= -;: 
~ i 

~ 
i J! ~ ~ ~ rr: a;-

~ ,i::· .fr t t f ltlCr t 
a+ ~ Ar ~ r;' ~ ~ i £ ~ 1iCi rW

 t i 1 ~ ~ ff: ~ ~ <ti ~ ~ ~ 
~
 

"' ti g ~ 
~
 i~ -ii ~

t
 ~ ~ -~ 

~,<!IC'~~~~~~ 
~-cl!: ~ ~ ~: 1i ~ .!; 

] 
1;=cflel· 

1iCi 1'Wa. t 
l w

 i ~!t~t;H w
 

~'" t~~ !H:;i 
:!. g 'If: 'W• a+ ~ 'f rW

 'i:i I 
~ 

~ !; ""'~ ~ ~ ~ ~ ~-;; 
"' 

:111t1~~t1~~,;~1f 
~'fiiiii~: 

..... 1P',l~~1i!K1[;111_c1~i~ 
1iCI~;~ 

-ii~ 
-;:'If: _m

-rr: ~ ~ 
t
~
 

~
~
I
~
 

~ 
i
i
l
~
J
!
 

-
tf:~,wrr:I 11£ 

~~1f:l~~~1i~cl!:~ 
J!~~'lf:~$ 

~
~
~
~
~
;
~
 
~j 

If: 
" ~ ~ J!: W

 
~ t <!IC' r; 

~ ~ 
,~ 'Ii 

tJ" ~
 ~ ~· ~ 

~ 
1f I~ 

1i!iit~i;i1!~;i:1! i?ll!il!!, 
; i ~ t ~i z I! -~ '~:; n2 _ ~ l ,: ·~ 

i 
IP {i t S' '!;·_ff: ~ {i 't; 

II; ~ i 
!;'. ~ ·~ ! g .Ii ~ E ~ 1 '~ rW '.': "S' ~ 

~ i 
E'! ~ ~ ~ 1 ~"'"' j 

i'lf:!;,,..~~!~~li~~li~S'~t 
rr:~~11i~~t~ 



BHADRA 7, 1882 (SAKA) for Supplementary 
Grants (General) 

~it~;;i'tfs~..m~~. 
°il<l'if'lil~~~m.:~~ 
~$ilmm~~f<l;-~~it 
w-ft m ~ ifiTll ~ f<!;·m <flt ;;r;r ~ 
;r;rc it fl:Rit, m ~ m fi!; ~ 
~1 W:fT it ~ ~ fcrrnr it 
'f'iT ~ I 

Shri A. K. Sen: If I have followed 
the course of the debate correctly, 
there has not been really any opposi-
tion to the Demand from our Minis-
lry, though there have been sugges-
tions for action, so far as religious 
endowments are concerned and so far 
as the Law Institute is concerned. 

Hon. Members will bear in mind 
that the Religious Endowments Com-
mission has been set up with renown-
ed scholars and experts in the field 
and it will not be proper to make 
any suggestions to them, excepting 
by way of evidence or materials 
which they should take into consi-
deration. Nothing will be more 
injurious for the purpose of the Com-
mission than any dictation, earlier 
from the Government or Parliament. 
Let it not appear to anyone, far less 
to those who are going to be affected 
by their recommendations, that there 
has been any dictation whatsoever as 
to what they should do or should not 
do, either from Parliament or from 
the Government. It has been our 
endeavour to set up an impart:al 
body of experts to go into the whole 
matter and to make a report which 
will be helpful not only for the coun-
try as a whole but also for those who 
are directly concerned in the adminis-
tration of religioUs trusts. We have 
included well known men, men in 
whom public have confidence, men 
who are really willing to undertake 
the necessary Jabour and trouble for 
coming out with their recommenda-
tions, which would be helpful to all 
concerned. It is agreed that it is an 
extremely important task and that all 
the necessary funds should be found 
for that reason. 

So far as the Law Institute is con-
cerned, it will be recollected that it 
has been the unanimous demand on 
the floor of this House, and also on 
the floor of the other House, that 
the Government should encourage 
original works of research on legal 
subjects. The Law Institute was set 
up under the Chairmanship of the 
Chief Justice of India, and having a 
governing body which is completely 
independent of the Government, I 
conceive that no proper research. can 
really be carried out unless the Insti-
tute or the body entrusted with this 
work can function as an autonomoWI 
body. We do not want departments 
of the Government to carry. on 
research, nor do we want them to be 
entrusted with any research which is 
constantly guided by the Government. 
No better person could be chosen for 
the chairmanship of this Institute 
than the Chief Justice of India, and 
all the legal experts in the country 
are associated with it. The subjects 
they have undertaken for the moment 
are administrative procedure, judicial 
review, delegated legislation, funda-
mental rights under the In~an 

Constitution, inter-State movement of 
comodity and so on. They ·have 
already published certain Works of 
research which have earned good 
comments from outside and also from 
within the country. I have gone 
through those reports myself and I 
sm particularly glad to say that those 
reports have been helpful and they 
have been of a very thorough charac-
ter. 

Now, so far as other questions are 
concerned, namely, matters raised by 
Shri Sadhan Gupta, the question of 
international law raised by Shri 
8harucha, those are matters which, l 
have no doubt, they will undertake, 
after the more urgent work which 
they have now undertaken are ex-
hausted. We cannot go on putting 
our fingers on every subject simul-
taneously, unless we have vast staff 
and organisation which could be 
employed on every conceivable 
branch of Jaw. 
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[Shri A. K. Sen] 
So far as some of the matters men-

tioned by Shri Sadhan Gupta are 
concerned, they have found a place 
in the publications of the Indian Law 
Institute, especially in their journals, 
and these are connected with fun-
damental rights, equal protection of 
laws, rights of equality, question of 
freedom of speech, section 125A of 
the Indian Penal Code and also the 
question of testimonial compulsion, 
either documentary or foreign. These 
are· matters which have been discus-
sed in the journals of the Law Insti-
tute from time to lime, the subjects 
on which fundamental researches a.re 
going on. And I conceive that it 
will take some more time to finish 
all 1he research necessary on those 
•ubjects, and I have no doubt that 
the authorities entrusted with the 
administration of the Law Institute 
will no doubt select other topics of 
interest to the country as time goes 
on. 

It will be unnecessary and it will 
be absolutely unwise to direct the 
Law Institute as to on what subjects 
they should undertake research, espe-
cially when the Institute is under the 
chairmanship of a distinguished per-
son as the Chief Justice of India, nor 
do we desire to issue any such direc-
tions from the Government. And I 
am sure the Parliament will not 
want me to express any such desire 
of control or guidance on behalf of 
the Government, so far as the Law 
Institute is concerned. 

I am very glad to say that the In-
stitute has made a mark. This is the 
third year for the Institute and they 
have already come up with proper 
plans for having a building of their 
own. At the present moment, they 
are housed in a very small place, 
originally made available by the 
Supreme Court of India. I hope the 
building will come up very soon. 
And the amount asked for is '!ery 
very modest, having regard to the 
needs of the Institute. I, therefore, 
appeal that the House should have 
no hesitation in accepting our de-
mands. 

-TI~~: mnqfu ~. 
~~it1-'3!1mifwit1-~(. 
m~~ c;~ ~ ~n.~ift~ 
<n: ifr.r;n ~ ~ I ~ 'ITTf ~ 
~ ~ iii" ~ it ~ 'ilTllOT 
R'I ~<n:~il'l'f.til;-~ n 
~ !i_o ~ m iii" ~ it\- 1ff1T 
it\- ~ t I if· ~ ~I'm ~ ~ I 

~~~~~fif;-f.r(fift~ 
~ f.r(fift rn ~ ~ ~ ~ f.f;-in- 'llT'iT 
~'l'T.~:~~m<:~ 

ITTfi ~ ~ 'lll'f m ~ 'FVfT ~ 
~1 ~omrm~tf.f;-n~ 
!i_o ~ ~:tril" iii"~ '!i1- ;;ft l!flr '!i1-
~ t ~ ~ qf(ff'qfaql >f.r ~ 
~Cf'IT~~~;;ftfif;-<il{~ 

iITTr <;+.fr t. ~ ~ >f.r ~ ~. 
~~I ~<n:ITTljit~'!iT;;mf 

m f.rw ~ t I ~ "fT'IB ~ fif;- mGf 
~ ~ ~Tm >f.r lllCrn ffi ifT lJ1IT 

tm<:~~>f.r~~.~~ 
~ f.f;- ~ ~ ;j- "'1'RT m 'li1- llf1r 'li1-
'lfl'ft ~ '!fl- I 

~mil"~~ 'li1- ITT:'Ji~ 

ll'Q~;;rl"~~ fif;-~ ~ qii ~ 
~ "1{1:1" ~ il'l'f.t ii;~~ 'ITTf t. 
~ <rffit ~ m 'li1- llf1r w ~ 'li1-
~ t 1 ~~~i't~~ 
fif;-~~~Q'li~~'f(~ 
ifif~~.~"1l'l<il"~ ~ 
~ i;i'ffiT ~. ~ ;;im ifT "ITITT t ~ 
~~tt~t1 ~~~A; 
~ 'liTi:ur ~ ~ m 'li1- 1ff1T ~ it\-
~ ifT I ~ ~ mm ~'l!T fif;- ~ 
~ij~ij;f.f<mrij;~~ 

~ ~m'!i1-~1~tt.~ 
~'li<:f.m~.~'ti"lft'li~~ 
rn"'1~~f.f;-in-;;i-ro:1 

~'If ~ .. ~ fol; mfi lfllITT: "" 
~mlfi'l"~~fl!;t{T;;i-ro:m~ 
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~m im-d\'limil·1111'1'!1T~ 

fu;ry;rr ~ ~ I ~ <f'li ~ 
ii> f.iirivr iliT lffl ~, ~ ~ ~ 
it ~ ~ .m- .ra ·~ l:IT iffi;ft ~ 
it ~ ~ .m- .ra fl:), ~ ~ 
t f.J> w ~'lit wrr ~ .m- ~. 
rn lfim: lfiT fur;;( f.J>l:IT G!Tf~ ~ 
f.J> ~~it~· ifif ~· I ~ 

;iii} ~· ~ !!ITT: ~ ~ it 'lITTf 
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~ 'f.T ~<!l'f ~ <r<: m ;;rw; m<: 
~ W~'f.TlfiW'1i'tlfiT~~ 
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'IITTf;;ft~~~'R~~ 
~~ ~ ~~m<:wimr 
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~ ~ ~ ~ lfiT firmr ~ 
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~ I 
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((tilf+M1'1 'lit ~ if; m it ~ 
~~' il~rnrw~ 
'fir ~ ifif GfFr 'lit .ra 'f.T ~ 
'liVIT ~I ~~~~~ll 
~ il1TI:.ram~~t I~ 
~"" i m it, Q.m ~1fo11q1'1 t m 
it 111( f.nJ;r m ~ ~--m: 
if· ~ t f.J; ~ ~ Sl'lln: lfiT f.nJ;r 
~ 'R '-111<: ~-f<f; m ~ ~ 
~~~~~~<tr. 
m ~~ f.Rr;ft ~~~ 
~~. ~~<tr.~~~ 
rnin ;;rw; !!ITT:~~~ qf<f~fa•fi 
'"~~. ~"'1~·~ 

~ !!ITT: .;ii-~ ~ <f.t 
~ ~ ~ \jjqq!l<t>dl ~ 11.'ll-
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l:IT '!ll1'f 'lit~ it ~. ~ ~ !!T 
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~ ~ Q.'dlfo4'lt'1 ~ ~ 

~ <it ~ ~ i} iffT JfT'1T ~ il1TI: 
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~~"'1~ ~ ~~~r 
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c;t,ooo l;o ii; "'1rll1T ITT~ 
..,, ~'l'ilt"'1~~1Tif iii 
~~tfili~l1!<'1"~ii> 
~ ~q;if~;;itl1!<'1"~if!IT~ 
it;- ~ mr..,,. ;;qro W!IT ~ ~. 

Grants (General) 
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[llfr ~flf \'ll"1' oimr] 
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;;i-~ ~ m q!if.rrn i!\' ~i!\' ~ ~QH 

ift q<j\"ift ~ I fu!'if ~~ ~. 
~ '3'~ '!\"[ 'l1Tlf ~. <rii'. +ft w ~ ~ 
~I ~it~m ~f~;;rf~'l\"ITT 
~ flt; lfii'. ~ii flt; ~ ~ ;;ft q~ ~ 
GITif <I° '!\"If ~;f it ~ OR' ~.;ft t I 
'lfii'. <rrct err 1tU qi:rw it m ~ ~. 
~if ~ ;;rr orri or.rr ~. ~ ~ ~ 
fcr~ rn '!ft ;;r~ ~. w lll1 
ft<mf:g;: rn '!ft ;;r~ ~ m it 1'\"ll' 
~'l\"11' ~;f ii'.T I 

u~ if;"~ 'f; f.r1f ;;r~'T ~ 
fll;' <I" ~. 'I\"~ 'll''T ~ ~ ~ fl 'lft 
iITTT if~ 'l\"W I "3'1' ~ ~ forcr.ff 
fl ~1 ~~ ~ Elf~ ~~;ft 
~ f.!;~i!\''ll"'fflif~if~ I 
~~~mif;fulf ~X~"'!o 
'!fftf itlf ~ 'l'lfl<n' ~ zyrr I ~fil;'! 

q<ITTr ~~flt;'~~ !);WT i!\' q~ 
~if <trfr ~fl ii'.l>ft° I Ofif ~~ 
'l\"r qlf'lf ~I ~ ITT 'Ii~ ~ ~ 
r~i:mu ii'.'ffi'T f>rf.Tro ~~ ~<fRr 
mrtifc: <tl° ififi ~ I q~ <ti[ if;i'T 

~~ ?, lf'l\"M' <ti! if;i'T ~ ~ I if<rT 
~ WI;~ Wrriitc: ~ 'l\"l'I" i?" 
q~ifm if~ ~ WRl1" 7 ;;ft ~ 
l~ ~' !flo ~o ito if; ;;ft 
~ nf.rll'd° ~· lfii'. ~if fir.r ~ ~if 
~I ilga ~ ~ if'ifT m ~ I 
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~~~<i:;;ft ~r, B"ifiti~ 
it iro lfQ'. ~ ~ flt; lfQ'. +ft ~l\!fr ;;n1f 

f't> '3'if q~fl '!\"[ ;;ir;:r ;am if> r~ 
~~~~~~~~ 
lll1 ;rar q<if ~ ~ if; f.rq i'f'!f u;;rim: 
~ ~~ fo ~ q<if I flff.ro[t ~ 
'liTlffi ~S' ~ ~ flff.ro[t m'fi 
'!j_S' its- ~~ lll1 lfQ'. ~~~if 
f.!; q~f ~~if i!\' q;or ~ !f<n' f.!;q ;;rr 
~<ITTt t·. ~if ~1 'l\"T~or ~~ ~ .,m 
~. q~ ~ 'l\")if ~ ~ fun~ fl:rOT 
~<ITTt ~' ~ 'l\"T +ft '1'~ fil;i:n "1111" I 
~.;ftlf'il!l1~~~ii'.l'f~T 
q "lfl<n' ~ it lfii'.T 'f"{ :a if 'FT ;rnr 
~ ITT ""f!. ~ m~r 1[tm 'flftfil; 
;;i<r +ft ~rorrif f~fo <ten ~r i 
err ~ ~ ~ ;;ft ~ <ti! ;;inGT 

~ ~q~~I ~if;~T~~ 
U<!:'1' ~ orrcrr ~. ;oq ;q'r"{ m ~. 
Rm ;;rfll' I 

~ ~1zj if; ~T~ if mif'l;l ~~· 
~ ~ ~if')' iITTT ~l1T'<l° 'l\"~dT ~ I 

The Minister of Defence (Shri 
Krishna Mesnon) : During the debate 
a number of speeches have been 
made. The greater part relates to 
what is now called the Border Road 
Development Board. In the nature 
of things it should be so, because the 
matter is of very great importance. 
!f I may say so, with respect, one 
welcomes and appreciates the spirit 
of the observations made in this con-
nection. There has been support all 
.. ound, and the trend of the observa-
tions is that we ought to do more and 
do more quickly. I have taken note 
of all the sugges lions that have been 
made in this connection, and to the 
extent that it falls within the compe-
tence of the terms of reference of the 
Board we will carry it out. If the 
purpose for which these roads are 
built requires extension of those term! 
of .. eference, and if it is possible, then 
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Government will have to consider it 
at a later stage. I think, however, it 
is necessary, since this is the first 
occasion when this matter has come 
before the House, to set this picture 
in such a manner that the House un-
derstands what it is al! about. 

First of all, this Board does not 
displace or dispen.se with any of the 
existing road-building authorities or 
organisations in the country: that is 
to say, it does not take over the work 
of road building as such. It is not a 
general road-building organisation. It 
is an organisation for the purpose 
of assisting in the strategic defence of 
the country which is coterminous with 
the development of those areas. And 
road-building is par~ of it in that 
way. Therefore it must not be 
thought that wherever there are no 
roads, the Border Road Development 
Board could be commissioned to do 
'his wo.rk. Already the Board gets 
requests from State Governments, 
suggestions from Members of Parlia-
ment and others as to how useful a 
particular road would be, whether it 
is for pilgrimage or for commerce or 
otherwise. All these things :ire 
worth doing. But there are existing 
organisations, agencies properly con-
stituted under our Constitution for 
this purpose. 

This Board is a statuto.ry board, 
official board, it has got the status and 
functions of a department of the Gov-
ernment. It is not part of the De-
fence Ministry, because they are not, 
what may be called, defence roads 
in the sense that they are provided 
for in the Defence budget. The de-
mand that is now before the House is 
for a very small amount of money 
compared with what would have to 
be spent before even the present pro-
ject is completed. 

Some observations were made, not 
necessarily critical. But perhaps it 
has slipped the memory of those who 
made the observation about not in-
forming the House about this matter, 
that the first meeting of this Board 
was somewhere in the end of March-
i! I recollect, on the 29th March o.r 

so-and a few days later a paper on 
lhe composition of the Board, the 
terms of reference, etc. was laid on 
lhe Table of the House. Also, com-
n1uniques have been issued in regard 
to it. It is not possible in the nature 
of things possible to give either carto-
graphic, geographical or other details, 
or even the specifications of these 
roads in many areas, for security 
reasons. 

Ths organisation consis .s of the 
representatives of the concerned Mi-
nistries of the Government of India-
the Ministry of Transport, the Minis-
try of Finance, the Minist.ry of De-
fence and so on, and the Cabinet Sec-
retary and the Foreign Secretary, 
because this concerns areas where 
we have external problems to con-
tend with. The Board has an admi-
nistrative organisation which consists, 
on the one hand, of the Director-
General of Border Roards and the 
ministerial side, because after all it 
is a question of responsibility to Par-
liament and so the administration of 
a department, the financial aspects, 
all these things are taken into con-
sideration. There has been no cir-
cumventing of constitutional proce-
dures. There is abbreviation and 
rationalisation of them in order to 
accomplish the work as quickly 116 
possible. So, on the Board sits, as 
a full member, a Financial Adviser 
who has, in normal circumstances, 
subject to the powers given to him, 
authority to sanction expenditure. 

It is not possible to inform the 
House just now as to what would be 
the total expenditure involved. In-
deed this is the proper occasion to 
say that the whole of this Board and 
the machinery through which it 
works is being built up pragmatical-
ly and ad hoc. It was not as if cer-
tain Secretaries, Deputy Secretaries 
and so on have been collected to-
gether in the hope of work coming 
afterwards. We have started with 
the minimum people. I think Shri 
D. C. Sharma refenred to large num-
bers of people being involved in this 
matter. The ministerial side of it, 
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including Chaprassis, is somewhere 
about twenty. 

We are asked, why cannot the 
Director-General of Border Roads do 
the whole of the administration? It 
he did .hat, then he would not be 
building roads; he would be doing 
too much administration? The Direc-
tor-General has technical administra-
tion, works, organisation, p:anning, 
policy ·and so on under him, and 
there are senior officers who we have 
for the time being seconded from the 
Army, Navy o.r Air Force, as the case 
may be. The work is executed wi h 
the least degree of upset to existing 
organisations. That is to say, where 
the State PWD or the Central PWD 
is available, ~hen the Board either 
works through them or with them, 
making up the deficiencies either in 
regard to funds or in <regard to the 
actual machinery, physical machinery, 
the plant that is required for the 
execution of their tasks. The Board 
also helps them on the policy and the 
planning that is required. 

It is essential that these roads have 
to be cons ructed having in view the 
purposes for which they may have 
to be used. One of the latest speakers 
referred to the fact that it is not al-
ways necessary to build roads accord-
ing lo the specifications laid by the 
Road Congress or something. That is 
entirely correct. These roads are 
being built having in mind what 
weight of cargo they have to carry 
and also what length the vehicles 
would have to be turned around. So 
it will vary from place to place, and 
it will be no s~tisfactory answer to 
say tl'lat any path anywhere would 
do for these purposes. Equally, most of 
these roads being in conditions, clima-
tic and weather conditions, where 
ei 'her rain or snow or temperature 
operates against all-weather naviga-
bility, arrangements have to be made 
to keep them clear for these purposes. 

I am_ not in a position to state on 
the floor of the House a target date 
for the completion of these roads--
completion meaning the present in-

stalment of them. But it may be 
broadly said that they would be com-
pleted in less than a third of the 
pleted in less than a third of the 
time that is normally required for 
this purpose. 

I am happy to state that there is 
comple e co-operation on the Board 
itself. So far as the Directorate and 
the Ministerial officials are concerned, 
it has been the experience so far, and 
I am sure it will continue, there is 
sparing of energy or enthusiasm on 
the part of the Officials concerned. On 
the Board itself are the Chiefs of 
two main services concerned, Army 
and the Air Force. On the Army side 
the Chief officer concerned with con~ 
struction, namely, the Quarter Master 
General is a fu11 member. The Direc-
tor-General of Road Construction was 
the Chief Construction Engineers. They 
have been taken over for this purpose. 
I am happy to say that the Secretary 
of the Board has the status of a Joint 
Secretary. He is a Finance servlce-
officer so that it would be earier and 
it will be possible not to cause de-
lays by lack of unders'anding of pro-
cedures. 

The work of this Board tends to 
be delayed by certain co•1siderati~ns. 
One is weather considerations. There 
a.re certain places where you cannot 
work during certain seasons of the 
year. Of course, other work goes 
on. The second is, non-availability 
of p~ant and machinery required for 
the purpose. As the House well 
knows, our fo.reign exchange position 
is extremely difficult. Therefore, we 
have tried to minimise these require-
ments. It might sometimes be 
thought that if the Burma Road was 
built by hand labour, why not this 
be built by hand labour. We have 
not found it possible. The terrain 
through which the roads go does not 
lend themselves to this. So modem 
machinery is required. One of 
the reasons why the State Govern-
ments have not been able in the past 
or the present to accomplish the task 
within the set time and up to quality 
is, of course, lack of machinery. That 
is the first demand that they make. 
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With regard to co-ordination and 
collaboration, as I said, on the Cen-
tral Board are all these functionaries 
rep res en ting the various concerned 
Ministries. Comin~ to local areas, 
there are no representatives of the 
State Governments as such on the 
Board. This is an al:-India plan con-
cerned with the purposes .hat I have 
just mentioned. Complete co-ordina-
tion exists in the sense that wher-
ever in a particular State or in regard 
·to a par· icular road, their particular 
P.W.D. or any one is required, there 
is consultation and working together. 
There has already been one confer-
ence of the Chief Engineers of the 
various States concerned held in Delhi 
for discussion of the Border roads 
plan. From each of the States Jammu 
and Kashmir, Punjab, U tar Pradesh 
and Assam and others, there has been 
no lack of co-ordination so far. But, 
co-ordination alone does not take 
the place of our being able to give 
them the tools that are necessary for 
·his purpose. But, the bulk of this 
work-I shou'd not say the bulk of 
thE work,-but the great and import-
ant part of this work has to be 
physically done by two agencies. 
One: the Army Engineers, Sappers. 
Such units as a.re available a'. the 
time for this purpose have been plac-
ed under the Board. They nerform 
operations which normally they would 
perform in the Army for road build-
ing purposes. They are road-build-
ers, Engineers. A large number of 
bridges have to go in various places 
and other engineering works are re-
quired. The second aspect is the 
Labour force. A special labour 
force has been recruited for 
this purpose. Questions were asked 
whether hev aa-e local peop1e or 
otherwise. There is great merit in 
employing local personnel, because 
!hey are accustomed to the weather 
conditions, and perhaps less likely 
to be impeded in their enthusiasm for 
!!oing forward. In many of these 
areas, such labour is no'· available 
and I am sure the House would not 
ask me to Jabour that point as to 
whv thev are not available. A'l the 
roads ~re not buiH in developed 

areas. It must also be said . hat in 
these undeveloped areas, the peoplto 
are also undeveloped, because they 
have not got enough food to eat. 
ThP.refore, it is necessary as in pre-
war days to have some Labour Force 
which is not strictly military, but at 
the same time, disciplined and semi-
military. That is to say, they 
come under proper organisation 
and discipline and proper condi-
tions of service. So, in addition 
to Army Sappers, in addition to local 
Jabour of the State Governments. 
casual labour recruited for the speci-
fic purpose is being built up by the 
organisation which is called Ground 
Reserve Engineering Force, the 
G.RE.F. This used to eist before 
war-time. Into it are recruited the 
younger generation of ex-servicemen, 
incidentally for whom this provides 
an outlet for work. In the hill areas, 
recruiting centres have been estab-
lished working through Army recruit-
ing establishments and they are com-
ing into this. 

In connection with this, an hon. 
Member raised the question that they 
are b~ing ill-paid. I think the criti-
cism is very legitimate. However 
much we pay anybody, in our country, 
the would still be ill-paid because our 
standards of life are so low. ln this 
particular case, comment has arisen 
by the hon. Member quite rightly 
looking into the papers that have 
been circulated about it. They refer 
'o the small number of people who 
are in the administration. That paper 
was p.rin ted before the Pay Commis-
sion recommendations were announc-
ed. So far as that particular statf 
is concerned, they will come up to 
the level of the Pay Commission re-
commendations like a 'l other civil 
servants. So far as the others are 
concerned, that is, the Road building 
organisation, they are paid according 
to the ;rates which, compared ·o 
others. are considered satisfactory. 
The rank and file of the Ground Re-
serv~ Engineering Fore!' would get 
a minimum wage of Rs. 90 a month. 
That is in addition to clothing, rations 
and anything else. Medical assistance 
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is provided for them as in the Armed 
forces. I should say that a majority 
of them would be people who have 
already experience of discipline and 
t"am work. 

We are, to a certain extent, held up 
by non-arrival of machinery_ which, 
even in spite of the efforts made by 
everyone, does ake time. A consider-
able part of it is being made or local-
ly obtained. Wherever locally ob-
tainable and if the prices are not to 
unreasonable, we try to get them. 
The Ordnance factories and other 
"stablishments try to provide a part 
or the whole of the machinery. The 
Army has been generous enough to 
permit allocations from their reserves 
to be replaced as soon as possible so 
that the wo.rk is not totally de'ayed. 

hink I should not conceal from 
the House the fact that this particu-
lar operation as well as the other 
major operations with which this is 
connec ed, namely, defence of our 
borders, has imposed and will conti-
nue to impose a terrific strain upon 
our Air strength. As you have pro-
bably read in the papers, we have 
recently added what must be regard-
ed as a small addition of strength to 
the transport side of the Air Force. 
That wou1d not anywhere near as 
much as touch this problem. Because, 
many of these p'aces, though perhaps 
as the crow flies are not too far away, 
are inaccessible. Let alone other 
things, taking the people, carriage of 
goods, necessary provisions for main-
taining these persons in these places, 
at the present moment, can be 
accomplished only by the Air Force. 
There is a tremendous amount of 
machinery required for this purpose 
which we have to square with our 
present foreign exchange dif!lcultles. 
So, in spite of all that, it would not 
be rnftlcient for us to give an 
explanation why things have been 
deh.yed. At the end of <he period, 
we must be able to say, in spite of 
the difficulties, it has been accompl-
ished. r am happy to think that in 
spite of weather conditions, in spite 

of all the circumstances that I have 
men ioned, with a certain re-adjust:. 
ment of location of places, priorities, 
we have been \'hie to put in the 
quantum of work .hat could be more 
or less put in this period. But, the 
monsoon is a very big intervening 
factor in some of these areas. 

Reference has been made by Shri 
N aushir Bharucha and others to all 
the things that should go wi h bo.rder 
roads, namely, deve'opment, agricultu-
ral research, and all kinds of things 
like that and also quartering of troops. 
Some of these things do come under 
Defence organisation. 

15 hrs. 

At the present moment these border 
roads are particularly concerned 
about opening up the areas. In the 
case of the Leh-Kargil Road for inst-
ance, ao::; you read in the newspapers, 
although the road has been built. All 
that he" be 0 n done is really the pilot 
road gJ:ng through; and that road 
has now become sufficiently wide and· 
serviceable for all-weather traffic. It 
will mean the opening up of the 
whole area· of Ladakh. With these 
roads going through, developments 
will take place which will contri-
bute in not a small measure to the· 
defence of the country. 

There 3J'e other areas where no one 
has seen a road or any wheeled 
equipment at any time. Those places 
have also to be opened up, but one 
of our experience; is that when you 
go round to these places and see 
them, they do not seem to be so 
unamenable to development as might 
otherwise be thought, but it requires 
a vast quantity of resources. The 
demands that are before the House 
now are two small items, and I must 
submit in all fairness that Govern-
ment will have to come before the 
House for further grants in this 
direction, and at a not distant date. 
I am precluded from giving the mile-
age and the tonnage capacity of the 
roads, and in fact it is impossible. to 
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say that this road will cost so many 
rnpees per mile, because in some 
places it might cost more than 
what is regarded as conscion-
able, in some places it may be 
less, but we do hbpe that all 
in all it will be at costs which are 
comparable to costs that have b~n 
incurred in -other places. Some of 
ihem are strategic roads, and they 
would have been built by the Army 
in any case, and I think I am right 
in saying that the limited strength of 
the sapper force that is available for 
this purpose must necessarily first 
concentrate on these areas. Equally, 
when steel equipment is required for 
bridging water tracks, they come in 
larger measure. Then the progress 
will be more rapid than otherwise. 
I do not think at the present moment 
occasion has arisen for us to explain 
anything away, or to offer apologies. 

I personally, and on behalf of Gov-
ernment, welcome the many sugges-
tions which have been made, some of 
which are under consideration, some 
of which will inspire us to greater 
efforts, and I am sure that those who 
read the proceedings of this debate 
will be heartened by the fact that 
the House not only takes interest in 
it, but is also fully seized of the pur-
pose, and has put the weight of its 
influence behind the effort that has 
been made in this direction. 

Certain specific questions have 
been asked with regard to particular 
roads. I C'annot answer them for two 
reasons. In some cases it is not in 
the public interest to say whether 
those places are included or not. As 
for o~her case::;, naturally we must 
expect a Member of Parliament in 
every country in the world to put 
forward the interests of his consti-
tuency, but it is not always possible 
to meet them. This would apply to 
areas like Manipur which, though im-
portant, would not come in the first 
level of priorities. We are also able 
to use for this purpose every local 
experience, and that local experience 
has come from the local population as 
Well as from the local Governments. 
The Board does not strictly take 
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under its purview exclusively ·defence 
personnel. No personnel that is 
militarily required for combatant 
purposes are put into these jobs, 
because they have other commit-
ments. As the months go by, it will 
be possible, I hope, that those who 
have been quartered in these various 
areas will be living in slightly more· 
comfortable conditions, and therefore· 
the output will be more. 

Que3tions are asked about the pro-
portion of assistance that can be· 
given to the States. Broadly speak-
ing, this is a matter of negotiation, 
but it is not the intention that any-
thing should be withheld which 
would defeat the purposes of road· 
building. 

I think, Mr. Chairman, these are-
the various points that were raised. 
There is no desire on my part to-
withhold information. Such informa-
tion as is available has been laid on 
the Table of the House. If it is of. 
interest to anybody, we are prepared 
to lay on the Table of the House or 
in the Library as thet case may be, 
the terms and conditions of service 
and the nature of this organisation, 
but we would not like either to over-
publicise this or under-rate the im-
portance of this matter. Very often •. 
some of the items of border road 
building are seen in the newspapers. 
and they are probably the least im-
portant of them. 

I once again express the apprecia-
tion of Government for the generous· 
response this effort has had from all 
sides of the House. 

Shri Tyagi (Debra Dun): On a point 
of order, Sir. The Demand for Sup-
plementary Grants is like a Bill, 
because it is as good as an Act of 
Parliament when passed, and there-
fore every word of it is in the same 
position as the words of a Bill. 

My difficulty arises from the fact 
that Demand No. 83 is put under the 
Ministry of Transport and Communi-
cations. Parliament passes this 
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Demand, because, as the hon. Minister 
has appreciated, the whole House 

;agrees with it. There is no objection 
blken, and in fact, the House 
has expressed in so many words that 
the Demand is rather belated. The 
HoUSe would any day pass it, and it 
is a welcome Demand too. But then 
the difficulty arises this way. If the 
House agrees with this Demand 
·under the Transport Ministry, how 
•does the hon. Defence Minister come 
in? I want to know whether he is 
llolding another man's baby, or whe-
·ther this will be under the adminis-
trative control of the Defence Minis-

"try? 
Shri Krishna Menon: This Board, 

~s I said, is set up by Government, 
and its position is that of a govern-
ment department under the Ministry 
of Transport and Communications. 
The Pr:me Minister is the Chairman 
·of this Board and the Defence Minis-
ter the Deputy Chairman, with the 
staff I mentioned. For budgetary 
·purposes it comes under the Ministry 
of Transport and Communications. 
The Transport Ministry will give u& 
·the money. 

Shri Tyagl: So, in fact it will be 
under the administrative control of 
the Ministry of Transport and Com-
munications. Then it is not possible 
for Parliament to agree to this 
Demand, because we cannot compro-
mise with our own ways of passing 
Acts. If Government does something 
in a circuitous manner, Parliament 
=nnot agree with it. We have been 
·accustomed in this House to pass 
grants for various Ministries, for 
items which directly under their ad-
ministrative control. If th'.s Board is 
under the administrative control of 

""the Defence Ministry, let it be clearly 
stated. Then it must come under 
'Defence Ministry and not under the 
·other Ministry. 

Mr. Chairman: I am afraid there 
1s no poin '. of order in this. Any 
Minister can rcpresen t any other 
Minister. 

Shri Tyagi: That is not the point. 
The question that I am raising is this, 
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that we are pass'.ng this Demand 
under the heading o! the Ministry ot 
Transport and Communications. So, 
I want a clarification whether ~ 
Board will be under the administra-
tive control of the Defence Ministry 
<'r not. Unless it is under the 
adminis'rative control of the parti-
cular Ministry under which the 
Demand is shown, it wi!J be wrong 
for us to pass it. The straightforward 
method would be for this Demand to 
come under the Ministry of Defence. 

Shri Krishna Menon: I may ex-
plain that this Board has the status 
of a Government Department in the 
Ministry of Transport and Communi-
cations. If the Transport Minister 
has no objection to either the Prime 
Minister or the Def"'nce Minister 
functioning on it and is satisfied, I 
cannot see how any one can object to 
it. 

Shri Tyagi: Shall I take it that 
for all questions pertaining to this 
Board, the Minister of Transport and 
Communications will be responsible 
to Parliament. If that is so, it is all 
right. 

Mr. Chairman It does not follow. 

Shri Sinhasan Singh (Gorakhpur): 
Most of the members of the Board 
are military officers. Will the Minis-
try of Transport and Communications 
have any disciplinary control over 
them? Why should this not have 
come under the Defence Ministry? 
Al page 11 of the book let on Supple-
mentary Demands, we find that the 
names are all of military officers. 
Therefore, the Ministry of Transport 
and Communications should have no 
control over the military officers. So, 
we suggest that the hon. Minister 
should have come forward with a 
Demand straight under the Ministry 
of Defence and not under the Mini.5-
try of Transport and Communications. 

Dr. Melkote: May I say that, as 
Shri Tyagi has pointed out, when the 
Demands are brought forward before 
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the House for sanction, they should 
come in a particular form This has 
deviated from the usual practice, and, 
therefore, it is not coi;rect. 

Mr. Chairman: It has come in a 
particular form; and it is under the 
Ministry of Transport and Communi-
cations. It is under the Roads Wing, 
though the roads relate to the 
borders. 

Dr. Melkote: The point is whether 
the Ministry of Transport and Com-
munications will be utilising these 
funds under the Demand of that 
Ministry or the Defence Ministry? 

Shri Tyagi Will the Defence Mir.;s-
ter be responsible for answering our 
questions pertaining to this Demand, 
or the Minister of Transport and 
Communications? 

Mr. Chairman The hon. Member 
has heard the Defence Minister, and 
I do not think any further doubt 
arises. 

Shri Tyag~: I am afraid it is irre-
gular. 

Mr. Chairman: Now, the hon. 
Minister. 

Shri Kalika Singh (Azamgarh): 
May I just have five minutes? 

Mr. Chairman: I am afraid the 
time is up. The Speaker has said 
that this should be concluded by 3.15 
P.M. We have already exceeded the 
time. I am sorry. 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): I am 
grateful to the Members for generally 
~upporting these Supplementary 
Demands for Grants. Some hon. 
Members have raised certain objec-
tions and have asked for certain 
clarification of some of these Demands, 
and I would try to answer them to 
the best of my capacity. 

The first point which was raised by 
Shri Warior,-in respect of which he 
has also tabled a cut motion-and a 
941 (Ai)LSD-7. 

few others was concerning Demand 
No. 112. He has raised some objec-
tions about the voting procedure 
adopted in the International Develop-
ment Association. Some time back, 
we had a detailed discussion about 
this International Development Asso-
ciation, and most of these points were 
taken up and discussed at that time. 
I do not know how the hon. Member 
was not satisfied at that time. He 
has again raised those very points in 
the course of this discussion also. 

would like to mention that the 
relevant provision in the Articles of 
Agreement of the Association is that: 

"Each original member shall, 
in respect of its initial subscrip-
tion, have 500 votes plus one 
additional vote for each $5,000 of 
its initial subscription. Sub-
scriptions other than initial sub-
scriptions of original members 
shall carry voting rights as the 
Board of Governors shall deter-
mine pursuant to the provisions 
of Article II, Section 1 (b) or 
Article III, Section l(b) and ( c) 
as the case may be.". 

The voting rights, as will be seen from 
the above provision have been based 
on the World Bank pattern, of which 
this body is going to be a subsidiary 
body. In the Bank also, there is one 
vote for each share plus 250 for each 
member. This gives some weightage 
to small shareholders which is as it 
should be. On the same basis, in the 
In•ernational Development Associa-
tion also, each member will have one 
vote for each $5,000 of its subscription 
plus 500 votes. The formula of giving 
one vote for each $1,00,000 (as in the 
case of the Bank) would have given 
more weightage to the big share-
holders, naturally. Of course, I would 
not say that this present pattern gives 
completely equal rights to all 
the member-countries, but in the case 
of financial institutions like the Inter-
national Bank for Reconstruction and 
Development and the International 
Development Association, it cannot 
appropriately be suggested that one-
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[Shrimati Tarkeshwari Sinha] 
member-one-vote principle should be 
applied irrespective of the individual 
member's subscription to the capital. 
India would certainly like the differ-
ences in voting rights to be further 
narrowed down, but it is not a ques-
tion of what we would like the 
pattern of voting rights to be but 
what would be a reasonable f~rmula 
which will be agreeable to all the 
other members, and which will satisfy 
the organisation as such. 

As you know, India has been one 
of the founder-members of the World 
Bank organisation, namely the fifth 
member. So also, in this Association 
too, India is one of the leading mem-
bers of this organisation and the 
responsibilities that we 'have been 
sharing and holding in the World 
Bank will be passed over to this 
organisation. 

None of the members of the Bank 
has individual!y a majority. There is 
no danger, therefore, that any single 
country will dictate terms in the 
policy matters, relating to the Bank; 
the same is true also of this recently-
founded development association, be-
cause even the combined strength of 
the two largest shareholders of the 
Bank, name;y the U.S. and U.K. com-
mands only 43 per cent of the total 
votes. If we take into account the 
combination of 17 industrialised coun-
tries, whose entire subscription to the 
International Development Association 
is payable in U.S. dollars (as against 
only 10 per cent. of others in dollars 
and the balance in their own curren-
cies)-India is also one of the mem-
bers, and India has to pay 10 per 
cent. of her contribution in dollars, 
and the balance of 90 per cent. of her 
contributions has to be paid by her 
in Indian rupees-we find that the 
voting rights of these 17 industrialised 
countries whose shares of subscription 
cotp.e to 76 per cent. will have voting 
rights to the extent of only 69 per 
cent. So, we see that the smaller 
shareholders of this organisation are 
in a better position, or I would not 
say, in a better position, but in a 
more advantageous position. 

There was another point which was 
raised by some hon. Members oppo-
site, and that was regarding the delay 
which sometimes occurs in regard to 
these foreign loans. As you know. 
Sir, these foreign loans are intended 
for financing specific Plan projects, 
such as the IBRD Joans, loans from 
the U.S.S.R., Czechoslovakia, U.SA. 
etc. They are also scheduled for 
import of Capital Goods and also for 
imports for maintenance of the 
general economy. 

As regards the proper and speedy 
utilisation of such loans, Government 
attach the greatest importance to this. 
With many of these Joans, such as the 
loans from the I.B.R.D., U.K. and 
Germany, the progress of utilisation 
has been quite satisfactory, and we 
have no apprehension in regard to 
that. In the case of certain other 
loans, however, it is only after the 
loan has been negotiated for specific 
purposes that tenders can be invited 
and orders placed and deliveries 
obtained. Since the reimbursemen:s 
from the loans cannot be claimed 
before the payments stage, there is 
sometimes delay in furnishing neces-
sary documentation and utilisation of 
the Joans. Even in cases where Hi.ere 
is only a single supplier of 'equipment 
as !n the case of credit agreements 
with certain East European countries, 
the drawing up of the reports, plac-
ing of orders and manufacture and 
delivery of plants and equipment take 
quite some time. The delays, if any, 
in the utilisation of the Joans are, 
therefore, unavoidable in the existing 
circumstances, to a certain extent. 

There is another fact to which I 
would like to draw the attention of 
hon. Members, and that is that there 
is quite an amount of spill-over of 
these loans negotiated during the 
Second Plan into the Third Plan 
period. One reason for the carry-
over is that in the case of loans tied 
to projects, such as the project for 
developing exports of iron ore to 
Japan, the Koyna hydro-electric and 
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the Calcutta and Madras Port Deve-
lopment projects, the projects them-
selves will have to be C'1rr1ed over to 
the Third Plan period. In the case 
of some of these loans, the lying of 
the purchases out of the credits, in 
some case~, to the lending countries, 
also contributes to a little delay. For 
example, if we have some agreement 
whereby we have to purchase our 
capital goods from those countries 
from which we have received our 
credit, these delays are a little bit 
unavoidable. But we are trying our 
best to reduce these delays as far as 
possible. 

Ano'.her point has been raised by 
the hon. Member in regard to India's 
position in the Wo1'!d Bank and the 
International Development Associa-
tion. A full-dress debate took pl,,~c 

the other day in the House on this 
matter and I think enough reasons 
were given indicating our position and 
strength and lhe value of the Intec-
national Bank and also 1he I.D.A. to 
all unc'er-developed countries includ-
ing India. The House knows that 
our posi \ion in the Bank is 5th rn far 
a., shareholding and voting strength 
are concerned. I would not like to 
take up the '.ime of the House in 
anr.lysing thcit. But I would mention 
that India has received assistance by 
way of loam from the International 
Bank lo the ex'.ent of Rs. 315 crores, 
an amount which is larger than that 
any other country has so far received. 
So the criticism that by bemg a 
member of the World Bank or the 
l.D.A. we have no: been the gainer 
doe3 not seem to be very reasonable. 
It may be said that the major portion 
Of the Joans given by the Bank in 
the earlier years went for the 
European reconstruction programme, 
bu'. as years have passed by, more 
and more concentration has come to 
Asian countries, and the majority 
Percentage of loans has shifted to 
Asian and Middle Eastern countries. 
Therefore, this criticism does not 
seem to be very valid, that we have 
not been a gainer. Single-handed, we 
have been the biggest beneficiary of 
this assistance programme. . 

So far as the l.D.A. is concerned, 
think we are going to be a gainer 

much more. The initial advantage 
that we are going to get from thia 
Association is that their loans will 
carry a low rate of interest. Some 
hon. Members have sometimes raised 
objection on the ground of the rate of 
interest being very high. The rates 
of interest charged by the World 
Bank have been very reasonable in 
comparison with the rates of interest 
charged on foreign credits we have 
obtained from other agencies or coun-
triee. Therefore, we cannot say that 
only in the case of the World Bank 
the rates of interest are high. But 
the International Development Asso-
ciation was specifically created for the 
purpose of giving credits to under-
developed countries on more flexible 
term•, on lower rates of interest, so 
that those countries which could not 
afford to pay a high rate of inlerest 
would be given benefit out of the ft;nd 
available to the l.D.A. 

Then again, the time-limit for re-
payment is longer in the case of the 
I.D.A. loa'ls than in the case of the 
World Bank Joans. The World Bnnk 
term0 for repayment are 10 to 25 
years whereas the period of repay-
ment of l.D.A. loans is 30 to 40 years. 
Another advant•ge is that I.D.A. 
loans can be repaid either wholly or 
partly in rupees, depending upon the 
terms of the agreement. 

Another point raised by hon. 
Members was in regard to Demand 
No. 65. Some hon. Members said 
that there has been delay in the 
establishment of the Power Research 
Institute at Bangalore. The House 
perhaps knows that the delay was 
quite unavoidable. 

Shri Kallka Singh: The point 
regarciing the International Develop-
ment Association is that under article 
5 of the agreement, the I.D.A. as a 
juridical personality has been allowed 
to advance loans to a political divi-
sion in India, to any public or private 
entity, to any public or international 
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[Shri Kalika Singh] 
or regional organisation or to any 
body in India, without reference to 
the Government of India. Do we 
agree to that? This provision is not 
there in the case of the International 
Bank for Reconstruction and Deve-
lopment. This matter was hofly 
debated even in England on the 29th 
March, 1960. They objected to this 
portion of the agreement there also. 
Therefore, 'his is a very importanl 
matter which should be considered 
and clarified. 

Shrimati Tarkeshwari Sinha: No 
international agency can advance loan 
to any particular entity without get-
ting the advice of the Government of 
the country concerned. They cannot 
really advance loan just in the dark. 
They have to maintain their prestige 
and the prestige of the member coun-
try. They··have certainly to take the 
blessings of the Government con-
cerned. Therefore, I do not think 
that possibility is ever going to arise 
so far as advance of loan in this 
country is concerned. 

Secondly, the taking of the loan is 
our responsibility. U we want to 
take a loan for a particular project, 
the terms and conditions of that parti-
cular project wilJ guide the features 
Of the loan. Therefore, we cannot 
really say in a general or vague way 
that loans will not be advanced to 
any private parties or to the public 
sector. We have got many loans 
from the World Bank for the public 
sector; some loans have also gone to 
the private sector, and Government 
have not discouraged such Joans. In 
future also, if Government think that 
a particular loan is very reasonable 
and it should be given to a private 
party or private sector, I do not see 
any reason why Government should 
close the door against it. 

Shri Kalika Singh: My objection 
was concerning the giving of loan to 
a political sub-division of the country. 

Mr. Chairman.: Let the hon. Minis-
ter proceed without interruption. 

Shrimati Tarkeshwari Sinha: As I 
was saying in respect of Demand No. 
65, Members were of the view that 
this . Institute should have been 
established much earlier. Nobody 
doubts the feelings or anxiety of 
Members on this score. But the very 
nature of this venture was new and 
experimental because we had no 
information or statistical basis in 
regard to the establishment qf a 
Power Research Institute. Therefore, 
the Government thought it necessary 
to have a Committee which would 
look into the details or tne project 
and submit their report. The Com-
mittee submitted their report in 
September 1956, stressing the urgent 
need for undertaking an effective pro-
gramme of research in this field in 
the context of the large expansion of 
power supply facilities as well as fue 
growing volume of eleclriCl!l equip-
ment manufactured inside the country. 
They specifically recommended the 
setting up of a Power Research Insti-
tute at Bangalore and a switch gear 
development and testing laboratory 
at Bhopal. Government have already 
taken steps to open these two divi-
sions. The first one which is going 
to be located at Bangalore will be 
concerned with high voltage engineer-
ing, general electrical· engineering, 
mechanical engineering and hydraulic 
engineering, problems which are 
directly connected with the respec-
tive fields of the power supply indus-
try, and the equipment of manufac-
turing industries. The second division 
of this research organisation is to be 
located at Bhopal. It will be a high-
power laboratory for Development 
and testing of switch gear and also 
for research on applied problems 
connected with high current pheno-
mena. 

The laboratory at Bangalore is 
intended to be built at a site near 
the existing power engineering labo-
ratory of the Indian Institute of 
Science, because the knowledge at 
the disposal of the Indian Institute of 
Science will be readily available to 
this Institute. 
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The history of this is that after 
the preliminary details of the scheme 
were drawn up, the assistance of the 
U.N. Special Fund, was sought in 1958. 
The capital cost of the scheme was 
estimated at Rs. 420 lakhs for both 
the divisions. The estimated cost of 
the Bangalore unit was Rs. 220 lakhs 
with a foreign exchange component 
of about Rs. 150 lakhs; the cost of the 
Bhopal unit was estimated at Rs. 200 
lakhs, the foreign exchange com-
ponent being Rs. 150 lakhs. The U.N. 
Special Fund has, however, agreed to 
assist us to a limited extent only, 
that is, Rs. 92 lakhs in ·foreign cur-
rency spread over a period of four 
years. Of this the share of the 
Bangalore unit will be approximately 
Rs. 19 lakhs and that of the Bhopal 
unit is going to be Rs. 73 lakhs, 
towards the cost of imported equip-
ment, foreign experts and training of 
Indian engineers abroad. The counter-
part expenditure of the Government 
of India for the scheme is estimated 
at Rs. 99 lakhs, of which Rs. 52 lakhs 
is the cost for the Bangalore unit and 
the balance Rs. 47 lakhs for the 
Bhopal unit. 

The scheme outlined above has 
been incorporated in the form of a 
plan of operation entered into with 
U.N.E.S.C.O: which has been appoint-
ed as the executive agency on behalf 
of the U.N. Special Fund. ·r am sure 
Members do realise the importance 
of this Institute and they have a 
very commendable appreciation of 
the work that will be done by this 
Institute. 

But some hon. Members raised 
obection about lop-sided or top-
heavty adminios<tration. They quoted 
the notes on Supplementary Demands 
saying that there are too many 
directors and no research chemists. I 
have gof' information from the hon. 
Minister of Irrigation and }"ower. He 
tells me ffiaT these very directors 
will be actually in charge of research 
and investigation. So, whether they 
are given the name of research 
students or chemists or directors, it 
does not matter. The thing that 

matters is the work; and if they are 
the people who take full responsi-
bility for doing the investigation and 
making the research, studying all the 
prospects etc., then I do not think the 
House could have any objection about 
the names of those persons-directors 
or assistant directors or chemi-sts or 
any other thing. 

One other point was raised about 
the Sikkim Mining Corporation. As 
the House is aware the Sikkim Mining 
Corporation has been established 
with a view to exploit the mineral 
resources of Sikkim. As the House is 
aware, this is a joint venture of the 
Government of India and the Sikkim 
Darbar, set up for the exploitation of 
the mineral deposits in Sikkim. The 
authorised capital of the Corporation 
is Rs. 100 lakhs, divided into one 
lakh paid-up shares of Rs. 100 each, 
of wliich 49,000 shares will be held 
by the Government Of .tnma and 
51,000 shares by the Sikkim Durbar 
or its nominee. The Government of 
India also propose to advance loans 
to the Durbar to the extent of shares 
•ubscribed by it, but not beyond the 
limit of 51 per cent. of the ·share-
holding. · 

The initial capital requirement of 
the Corporation is Rs. 23 ·56 lakhs, the 
immediate requirement being Rs. 10 
lakhs of which Rs. 4· 90 lakhs had to 
be provided by the Government of 
India as their share. This money is 
required for spending on the acqtti-
sition of land, on the payment of 
compensation, obtaining a mirung 
lease, payment of salaries and allow-
ances etc. 

There was no time for bringing 
this Demand in the original Budget 
Demands and, therefore, Government 
has come with a Supplementary 
Demand to give that money as part 
of their share capital. 

So far as the project is concerned, 
I think. hon. Members fiave appre-
ciated the venture which the Gov-
ernment Of India has taken witli the 
Government of Sikkim. I hope very 
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fruitful results will come out of this 
joint venture because as everybody's 
knowledge goes, Sikkim is very rich 
in mineral resources like copper and 
zinc for which there is acute scarclly 
in this country. If We can get this 
amount of copper and zinc utilised or 
exploited from these sources, l think, 
many of our headaches will go because 
we, at present, depend heavily on our 
imports for copper and zinc. This is 
one of our biggest liabilities for the 
industrialirntion of this country and 
much of this liability will be reduced 
if we can make a success of this 
Corporation. 

With these words, l once again 
thank the hon. Members of this House 
for giving full support to these Sup-
plementary Demands. I request the 
House to pass these Demands. 

Shri Sinhasan Singh: am sorry 
the hon. Deputy Minister has not 
replied my point about the mm1mum 
salaries of Rs. 30 provided in some 
projects. The House i3 already 
aware that we are going to sanction 
a minimum salary of Rs. 80. Will 
these servants be governed by this 
Budget or will they be governed by 
the scales recommended by the Pay 
Commission and approved by the 
House? The lion. Minister has not 
replied that point. 

Shri Tyagi: The scale of pay, as 
the Minister has said, is not going 
to be the same as he is getting passed 
here in this House. A change has to 
be effected. It is very essential in 
my opinion, that whatever changes 
have to be effected ought to be effected 
now and although it has been printed 
in this Demand it should be corrected 
before it is passed. There is no loss 
of prestige in bringing up your docu-
ments up to date. 

Shrimati Tarkeshwari s.tnha: The 
hon. Member himself has replied this 
question. I need not clarify any 
further. 

Shrl Tyagi: How can we pass a 
wrong thing when we definitely know 
that this scale is not going to be 
given. We are asked to pass such 
things. This is the Parliament of 
India and importance should be 
attached to whatever we pass here. 

Shri Sinhasan Singh: Are you going 
to have people on a pay of Rs. 30? 

Mr. Chairman: Parliament passes 
this Demand and not these items. 
The total Demand No. 65 will be 
passed. 

Shri Jaipal Singh (Ranchi West:-
Reserved-Sch. Tribes): Mr. Chair-
man, may I just intervene? I think 
my hon. friends Shri Mahavir Tyagi 
and Shri Sinhasan Singh have raised 
a pertinent point. We have already 
debated this problem in the past. 
There was a Pay Commission, and a 
debate on it. Parliament agreed to 
have a policy on mm1mum wages. 
Here none of these services seem to 
be old services. The Pay Commis-
sion relates to the old service. But 
when it comes to the matter of mini-
mum wages, everything is perspective. 
Here the Minister expects us to 
swallow what we have done in the past 
and accept something that is abomin-
able, Rs. 30. I think the Treasury 
Benches are expecting too - much of 
this House. I think that is the point 
which Shri Mahavir Tyagi had raised. 
This is something where the Treasury 
Benches are going back on their own 
assurance to the country. Much has 
happened since then. We should like 
to have a clarification. I think my 
hon. friend, Shri Tyagi is quite correct. 
He wants to know where he stands. 

Shri Naushir Bharocha (East Khan-
desh): May I also point out that it i.! 
not enough to say that what the House 
sanctions is the Supplementary 
Demand as a whole that has been 
mentioned, because that Supplemen-
tary Demand is based on the scales 
mentioned in the Note. If, instead of 
Rs. 30 or Rs. 40 you make it Rs. 80, 
twice the Supplementary Grant would 
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be required. Therefore, it is not a 
t!Orrect explanation, so far as Govern-
ment is concerned, to say that the 
House only votes the Demand and not 
the details. The total of the extra 
Demand asked for is based upon those 
details. Afterwards the Government 
has no right to alter it. It is permis-
-sible for the Government, so far as 
the sub-heads of the Budget are con-
t!erned-this is part of the Budget 
now-to transfer from one primary 
unit to another or from one sub-head 
to another. All that they can do is 
to transfer the block grant under a 
sub-head to another. But they cannot 
alter the scale if they once tell us 
that on this basis they have asked for 
a particular amount. Therefore, I 
submit that there is a great deal in 
the point which has been raised. 

But a probable explanation may be 
given this way, that the Pay Commis-
sion's recommendations related to the 
existing services and there is no 
mention whatever in clear terms that 
so far as any future new services are 
concerned these particular scales must 
also apply. No such thing is men-
tioned there. But, if it is accepted 
that it applies also to future services 
then the Demand would have to be 
pronounced as out of order. 

Shri Krishna Menon: These are old 
pay scales and there is the dearness 
allowance on top of it. 

Shri Tyagi: May I know one thing? 
J"ust as my friend said, the total 
Demand is based on these printed 
figures. If you give any higher rate, 
will you not need any increment in 
the total Demand? Or, have you got 
some reserved pockets from which you 
can pay this additional sum? You 
cannot. The Ministers come with their 
proposals before Parliament for these 
Demands based on these calculations 
alone. So, if higher rates are to be 
given, then, the total will have also 
to be increased unless they have got 
some other reserves here and there. 

Shrlmati Tarkeshwari Sinha: The 
House is already aware that this is 
just a token Demand and it is also 
written on page 5 here: 

"The total expenditure on the 
the Institute during the current 
financial year is estimated at 
Rs.1,77,000. As formal sanction 
for the scheme had not been issued 
upto the time of framing the 
Budget, no provision could be 
included in the original Budget. 
It will, however, be possible to 
meet this expenditure from anti-
cipated saving within the Grant 
and a token grant of Rs. 1,000 only 
is, therefore, being asked for." 

So, this is just a token Demand for 
which this Ministry has come before 
Parliament and if we have saved that 
much money I am sure that the House 
will appreciate that we would not 
come before the House for another 
demand. 

Shri Sinhasan Singh: There is no 
such thing in item 83. There is no 
such token demand there. It is a 
new thing. 

Mr. Chairman: Shall I put all cut 
motions together? 

Shri Sinhasan Singh: I have sub-
mitted these points for your conside-
tion. 

Mr. Chairman: The hon. Minister 
has replied and I think there is 
nothing further to clarify. 

Shri Tyagi: My suggestion is this. 
Let them correct the clerical errors 
and let them bring forward an exact 
picture of these things before the 
House tomorrow or the day after. We 
have discussed it. Voting along is 
needed. 

Shrimati Tarkeshwari Sinha: These 
new pay scales have been accepted 
but they have not yet been imple-
mented. This thing will arise when 
it is being implemented. Then only 
these points will arise. 

Shri Jaipal Singh: I think in all 
fairness to the Ministry of Finance, 
I feel I should say a few words about 
a false understading that has been 
created. 
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Mr. Chairman: The Minister 
replied. 

has 

Shri Jaipal Singh: There has been 
a misunderstanding in this House. I 
do not want to call it a point of order 
and if I say it is a point of order, 
you have to give me an opportunity. 
By not raising a point of order, I 
still do the same job. I think a false 
impression has been created because 
the Minister of Defence spoke on a 
subject-matter of the Ministry of 
Transport and Communications. I 
think it is very clear that it is the 
Minister and the Ministry of Trans-
port and Communications who are 
responsible to us for whatever goes 
right or wrong .... 

An Hon. Member: That is adminis-
trative control. 

Shri Jaipal Singh: We are voting 
the demands for the Ministry of 
Transport and Communications. 

Shri Tyagi: It is not that. 

Shri Jaipal Singh: The heading is 
there. We are getting confused just 
because sometimes the hon. Defence 
Minister becomes the External Affairs 
Ministry, sometimes the Prime Minis-
ter and now almost the Minister of 
Transport and Communications. But 
the technical point is that we are 
voting for the Ministry of Transport 
and Communications. If SOP.le other 
Minister relies and pokes his nose into. 
it, it does not affect the technical 
position. 

Shri Sinhasan Singh: What is your 
ruling, Sir? 

Mr. Chairman: There is no point 
of order; I have already ruled it out 
.... (Interruptions). The vote will be 
taken on the Demands as they are. I 
shall put all the cut motions to the 
vote of the House. 

The cut motions were put and 
negatived. 

Mr. Chairman: The question is: 

(Conversion to Metric 
Units) Bi!! 

"That the respective supplemen-
tary sums not exceeding the 
amounts shown in the third 
column of the order paper be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 
1961, in respect of the following 
demands entered in the second 
column thereof-

Demand Nos. 65, 70A, 83, 112, 
129 and 133." 

The motion was adopted. 

CENTRAL EXCISES (CONVERSION 
TO METRIC UNITS) B'ILL 

Mr. Chairman: The House will now 
proceed with the next item on the 
Order Paper. 

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddi): 
On behalf of Shri Morarji Desai, I 
beg to move: 

"That the Bill further to amend 
certain laws relating to duties of 
excise for the purpose of intro-
ducing metric units in such laws, 
be taken into consideration." 

As the hon. Members are aware, the 
Parliament enacted a legislation in 
1956, namely, the Standards of 
Weights and Measures Act, 1956 for 
adopting the Metric System in the 
country within a period of 10 years. 
The provisions of that Act have al-
ready been brought into force in many 
parts of the country and in some of 
the major industries like cotton and 
jute textiles, cement, general engi-
neering products and chemicals. As 
a further step towards its full imple-
mentation, it is now proposed to adopt 
that system for the purposes of the 
levy and collection of Central Excise 
duties. Any delay in this matter 
will cause inconvenience to the major 
industries which have adopted or are 
going to switch over shortly to the 
metric system of weights and mea-
sures. 




